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15.5. 2V 	 oneaPpeasPo rtheAp,UCSt, Lis t 
on 20.5.2002 for admission, 

- 	

Member 	 UiceChajrman 
mb  

	

20.5.02 	Heard Mr. R.P. Sharma, learned counsel 

- 

	

	 for the applicant and also Mr. A.K. Choudh- 

ury, learned Addi. C.G.S.C. forthe Respon 

dents. 

y- J4-  A41t 	 I eue notice or motion, 

List on 20.6.2002 for admission. 
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0bjL• l'33 of 2002 

20.6.02 	Heard Mr.B.Chakraborty learned 

counsel, appearing on behalf of the 

applicant. List the case for Adinission 

on 2.7602.. 

Vic~ ~Chajrman 
Member 

irn 

	

297.02 	 Heard learned counsel for the 

parties. 

Application is admitted. Call 

for records, Mr,A.t)eb Roy, Sr.C.GaS.Co 

hái áyed ±o four. weeks time to file 

writ'en statenent. Prayer is allowed, 
- 	 List on 1.8.02 for orders. 

Member 	 Vice-Chairman 

im' 

	

1.8.02 	 List on 29.8.02 to enable the respon.- 

dents to file written statement. 

Member 	 Vi an 

	

29,8.02 	List on 27,9.2002 to enablethe 

Respondent5 to File written statement, 

L L 
Memnber 	

- 	 V ice-Chai rman 
ITIb 

	

27,9.02 	Heard learned counsel for the parties. 

On the prayerof lerned counsel for the 

Respondents as well as learned counsel for the 

Stat, of Assam,, Pour weeke time is allowed 

to the Respondents to Pile written statement, 

mb 

ft cL Membe Viceuu.Chairrnan 
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11.11.02 	On the prayer of Mr. A.Deb Roy. 
learned Sr. C.G.S.C. for the respond-
ents further four weeks time is allowed 
to the respondents to file written 
Statement. List on 12.12.2002 for 
orders. 

, 

r- 	Li 

I' 

-: 

tCL 
Member 	 Vice-Chairman 

mb 

12.12.02. 	Written statement on behalf of 
the respondent No.2 has been filed. The 
other respondents may file written 
statement if any, within four weeks 
thereafter. List on 13.1.2003 for 
orders. 

• 

Vice-Chajja n Member  

mb 

- 	 9tA-L c V 	 ftk c4-t 

S e  
respondents are yet to file written 

statement. Mr. A.Deb k(oy, learned Sr. 

CLOIS.C.* appearing on behalf of the other 
respondentsagajn prayed for time for 
filing written statement. Reluctantly, 
we are granted further four weeks time 
to file written statement, No further 
time shall be granted. 

List the matter on 25.2.2003 
for written statement. 

24. 1.03 Present s The ljonk, Mr. Justice D.N. 
Chowdhury, Vice-Chairman, 

The 1on'ble Mr. 5.K. Rajra, 
Administrative Member. 

Written statement has been 
filed by the respondent No.2# he other 

(tN 	 flr 
Member 	 Vice-Chairman 

mb 
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25.2.2003 	The respondents are yet to 

file written statement thQugh time 
granted. List the matter for hear-
ing on 21.4.2003. The respondents 
may place connected records. 

L__V_~ice-~Cliai"rma 
nib 
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kd 	
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0.5.2003 	Judgment delivered in open 

Courts )cept in separate sheets. The 

application is dLaissId in terms 

of the order. Noorder as to costs. 

Member 	 Vice-Chairman 
mb 

C- 
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DA71h. 	....... 0 

Shri Jitu Das, IS 	 , . 	.PPLIC(S). 

Mr R.P. Sarma, Mr B. Chakraborty and 	
•rrE FOR THE MrUtpalDas ,  , 	. . . 	

ppLIcrr(s). 

- VEHSUS — 

The Union of India and others 	..'o 	
. 	 pSpONTJ.cNT(S). 

Mr A. Deb Roy, Sr. C.G.S.C. 	
TH Mrs tM. Das, Government Advocate, 	 .. 	ivoca FOR 

RESPONI)ENT(S). 

THE HN 1 BLE MR JUSTICE D.N. CHOWDHURY 	VICE_CHAIRMAN 

THE HONtBLE  MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1. Whther Reportrs of local paprs may be allowed 5see 
thb judgment 7 	. 	•.. 

2.To1be referred to the Reporter or not ? 

Whther their Lordships wish to see the fair copy of 
ju1gment 7 

Whether the judgment is to be circulated to the other 
Benches ? 

jidgment delivered by Ho t ble Vice-Chairman 
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J-.rrp1t 	? 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.133 of 2002 

Date of decision: This the fr . & day of May 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr S. Biswas, Administrative Member 

Shri Jitu Das, IFS 
Forest Utilisatjon Officer, 
Assam, Guwahati 	 Applicant 
By Advocates Mr R.P, Sarma, Mr B. Chakraborty 
and Mr Utpal Das. 

- versus - 

The Union of India, through the 
Secretary, 
Ministry of Environment and Forests, 
Government of India, 
New Delhi. 
The State of Assam, through the 
Commissioner-Secretary, Forest, 
Government of Assam, 
Dispur, Guwahati. 
The Union of Public Service Commission, 
Dholpur House, New Delhi 
(Through the Secretary). 
The Joint Cadre Authority, Assam, through the 
Chief Secretary, Assam, 
Dispur, Guwahati. 
The Joint Cadre Authority, Meghalaya, 
Shillong 
Through the Chief Secretary, 
Meghalaya, Shillong. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C. 
and Mrs M. Das, Government Advocate, Assam. 

OR D ER 

CHOWDHURY. J. (v.c.) 

The app1icant, in the begining was an officer in 

the State Forest Service, Assain. He was appointed to the 

Indian Forest Service (IFS for short) with effect from 
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12.2.1997 	in terms of the Indian Forest Service 

(Appointment by Promotion) Regulations, 1966. By order 

dated 27.5.1998, the Government of India, Ministry of 

Environment and Forests determined 1991 as the year of 

allotment of the applicant alongwith nine other State 

Forest Service Officers borne on the Assam - Meghalaya 

Joint Cadre of IFS of Assam and Meghalaya in accordance 

with the provisions of IFS (Regulation of Seniority) 

Rules, 1968. The applicant made representation before the 

authority for antedating his year of allotment. Failing 

to get redressel from the authority the present O.a. is 

being presented assailing the action of the respondents 

and also for antedating the year of allotment. 

The applicant contended that the respondents acted 

in a most illegal fashion in not holding the timely 

meeting of the Section Committee. The applicant also 

assailed the action of the respondents for not taking 

into account the State Deputation Reserve in computing 

the promotional vacancies. The further grievance of the 

applicant against the respondents was confined on the 

inaction on the part of the concerned authority in 

holding the triennial review which caused great failure 

of justice. 

The respondent No.1 - Union of India as well as 

the respondent No.2 - State of Assam submitted their 

written statements opposing the claim of the applicant. 

The Union of India in its written statement, amongst 

L,  others pleaded that the application was barred by limitation. In the written statement, the Union of India 

contended the the applicant could not be allowed to raise 

the issue of promotion from anterior date after a lapse 

of five years from the date of promotion. In the written 

statement....... 
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statement the respondents also asserted that there was no 

illegality on the part of the respondents in determining 

the year of allotment. The State of Assam also submitted 

its written statement denying and disputing the claim of 

the applicant. 

4. 	Mr B. Chakraborty, the learned counsel for the 

appiciant, strenuously contended that the applicant since 

became eligible for consideration as far back as 1981 and 

his case was not considered at the appropriate time for 

appointment to the All India Service in conformity of 

the Recruitment Rules which caused great failure of 

justice. The learned counsel asserted and contended that 

failure to hold the Selection Committee meeting in each 

year as per law, had affected his career seriously, not 

only in breach of the rules, but the same also caused 

great failure of justice. The learned counsel, referring 

to the IFS Cadre Rules contended that a statutory duty 

was cast on the Central Government to review the strength 

of the cadre within the time enjoined in the rules and 

the respondent authority failed to discharge its 

statutory obligation without any just cause. In reply to 

the contention of limitation raised by Mr A. Deb Roy, 

learned Sr. C.G.S.C., Mr Chakraborty contended that since 

a great injustice was caused to the applicant, the 

applicant is entitled for the equitable relief which was 

deliberately denied by the respondents. Mr Chakraborty 

contended that the applicant represented his cause and 

- the respondent authority in oblivious to the statutory 

duty was dragging their feet for which the applicant was 

not responsible. 
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Admittedly, the applicant was appointed to the IFS 

as far back as February 1997 in terms of the IFS 

(Appointment 	by Promotion) 	Regulations, 	1966. 	The 

applicant, however, chose to move the Tribunal in May 

2002. "Equity" can come into aid only to the vigilant - 

"Vigilantibus Non Dormientibus Leges Subveniunt." Equity 

follows the law. A Tribunal or Court cannot overlook the 

spirit of the law of limitation. On the expiry of the 

period of limitation a right is accrued to the adverse 

party. Such party should be allowed to rest on the oar 

instead of exposing him to a worn out claim as was 

pithily 	observed 	by Lord Brightman 	in Yew Bon Tew 	Vs. 

Kenderaan Bas Maria, (1982) 3 All England Report 833: 

"When a period of limitation has expired, a 
potential defendant should be able to assume that 
he is no longer at risk, from a stale claim. He 
should be able to part with his, papers if they 
exist and discard any proofs of witnesses, which 
have been taken, discharge his solicitor if has 
been retained and' order his affairs on the basis 
that his potential liability has gone." 

No rational justification was found as to why the 

applicant could not raise his grievance within the period 

of limitation. We, however, did not consider it to be 

appropriate to slam the door on the point of limitation. 

We, therefore, thought it apposite to address into the 

broader issues raised by the learned counsel for the 

applicant and therefore, perused the materials those were 

made available to us. 

The materials on record clearly pointed out that in 

the State of Assam, it had a cadre strength of 

thirtythree senior duty posts before the cadre review in 

1987. The promotion quota as per the amended Regulations 

1998 was more than one-third of the senior duty posts and 

Central deputation reserve (i.e. 20% of the senior duty 

posts). The respondent No.1 in its reply asserted that 

till .......... 
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till 	the 	cadre 	review 	in 	the 	year 	1995, 	the 	promotion 

quota 	for 	Assam 	segment 	from 	Assam 	- 	Meghalaya 	Joint 

Cadre of IFS was 20. Needless kto state that appointments 

depend 	upon 	the 	availability 	of 	vacancies 	in 	promotion 

quota 	with 	due 	regard 	to 	seniority. 	From 	the 	reply 

submitted 	by 	the 	State 	of 	Assam 	it 	transpired 	that 

Selection Committee meetings were held in 1975, 	1977 and 

1982. 	In the year 1975, 	six officers were promoted to the 

IFS, 	seven 	officers 	in 	the year 1977 and eight 	officers 

were appointed to the IFS in the year 1982. The reply of 

the 	State 	Government 	did 	not 	indicate 	clearly 	as 	to 

whether 	any 	Selection 	Committee 	meeting 	was 	held 	in 

between 	1983 	to 	1990. 	However, 	the 	matter 	was 	not 

required to be probed 	into in this O.A. 	on the basis of 

the 	pleadings. 	The 	reply, 	however, 	mentioned 	that 	no 

promotions 	were 	made 	in 	the 	year 	1991 	and 	1993 	due 	to 

interaction by the Court. The Selection Committee meeting 

was, 	however, 	held 	in 	1994, 	wherein 	four 	officers 	were 

promoted to the 	IFS and seven officers were promoted to 

the IFS in the year 1996. 

on 	consideration of all the aspects of the matter, 

even 	on 	merits 	we 	do 	not 	find 	any 	invalidity 	in 	the 

action 	of 	the 	respondents 	in 	preparing 	the 	Select 	List 

and 	flaws 	in 	cadre 	review 	on 	the 	fact 	situation. 	No 

injustice, 	as 	such 	is 	caused 	to 	the applicant requiring 

judicial review. 

The Judgement of the Supreme Court in S. Ramanathan 

Vs. 	Union of 	India and 	others, 	reported 	in 	(2001) 	2 	SCC 

118 referred to by Mr B. Chakraborty, 	learned counsel for 

the applicant, 	is a decision distinguishable on facts. 
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9. For all the reasons stated above,, the application 

is liable to be dismissed and accordingly the same is 

dismissed. There shall, however, be no order as to 

costs. 

06 
S. EISWAS 
	

D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 

/ 
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PORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
• 	 BENCH : GUWAHATI 

0. A. No. 13/ 2002 

Sri Jitu D as, IFS 	 Applicant 
vs 

Union of Ind.ia& Ors. 	......Respondents 

List of Dates/Synopsis 

DBte 	Pa rticulars 	 Annexure 
February, 1973 	Applicant se1eted to undergo 2 years SFS training 

F ruary, 1975 	SFS Course from Indian Forest Collegecompleted 

2 .2.73 	 Applicant appointed as ACF 	 A 

/1 	
£ 

pp11edIU JulIeu lIt iii 	post 

18a75 Service as ACF was regularised 

16.11B9 Service conf irmed 

211 Applicant promoted to the post of DcF 

October, '91 	From 11 onwards applicant served as Dfo under various 

divisions 

21.99 onwas 	Applicant sorving as FIJO, Assam in the rank of DCF. 

6.1.89 Provisional Gradation list published, Applicant at Si. No. 18 

12. 97 	 Applicant promoted to the IFS 	 C 

iea1 '1973 Total cadre strength of Assam was 24,1/3 orB posts mn for 

promotees 

Yer1!1 Total cadre strength of Assam alone was29, 1/3 orlI posts 

mean forpromotees 

19 onwards 	No triennial cadre review under Rule 4(2) of IFS (Cadr 

Rules, 1966 for which thecadre strgth remain stagnant 

19 Cadre review after lapse of 15 years 

Applicant gIven year of allotment as 1991 	 E 

20k99 on the representation of the Applicant, Respondent No. 1 call 

d 
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for detail reports from respective Govt. 

sent its report but Govt. of Assrn is yet to 

OI&4 LIM A WYVAt 

5t.2001 	One more representation sent by applicant 

27.2.97 	Govt. of India under similar circumstances extended the benefits 

toSPSOfficersofj&K 	 K 

f 
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IN THE CENTRAL ADMIMSTRATIVE TRIBUNAL. 

Guwahati Bench, 

OA Plo. 	of 2002 

Between 

Sri Jitu Das IFS 	......Appllcant 

-And- 

Union of India & Ors. Respondents. 

!NDX 

Si No. Documents Page 

 Appcation I 	1 2 

 Annexure-A 23 

 Annexure-B Vi 

 Annexure-C 2.c 

 Annexure-D 

 Mnexure-E 

 Arrnexure- F eF 1 2- 	- 3 

 Annexure-G 3 

8. Annexure-H  

 Annexure-I i2 

 nnexure-JJ 

 Annexure- K - 

 Annexure-L - so 
Filed By 

Advocate. 

/ 
/ 

Ail 
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	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

Guwahati Bench. 

(An application under Section 19 of the Administrative TrlbunalAct, 1985.) 

For use in Tribunal's Office 

O.A. No. - 	 /2002 

Between 

Sri Jitu Das, I.F.S. 

Forest Utilisation Officer, 

Assam, Guwahati-1. 

Applicant 

And 

Unlonof India, 

Through the Secretary. Ministry of :JrIe. 

Govt. of India, Parlyavaran Bhavan, 

COO Complex, Lodhi Road, New Delhi-110003. 

State of Ag9am, 

'.5 

..MIUU. 
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Through the Commisioner-Secretary, Forest 

Govt. ofAssam, Dispur, Guwahati-6. 

The Union Public Service Commission, Dholpur 

	

House, Shahjahan Road, New 	elhi-110001, 

(through the Secretary). 

The Joint cadre Authority, Assam 

Dispur, Guwahati. 

. The Joint Cadre Authordy, Meghalaya, Shillong. 
j4 

Respondents. 

1. Particulars of order(s) against which the application Is made: 

The applicant through this application assails the action of the 

Respondents in not promoting the applicant to the I.F.S. cadre in the 

year 1981 with the year of allotment from 1977 when the applicant 

was fit, eligible and was wdhin zone of consideration and when the 

posts were available but instead the applicant wasi

T/

omoted on 

	

12.2.97 to IFS cadre wiTh year of allotment as 1991 	e applicant 

also assailed the action of the Respondents in causng delay in 

holding the mandatory Triennai Cadre Review and the Annual meeting 

of the Selection Committee for which the promotion of the applicant to 

the posts IFS and getting allotment of year was delayed. The applicant 

further assails the inaction the Respondents' continuous inaction in 

taking appropriate action In pursuance to the various representations 

so filed by the applicant. 

Ctmtd. 
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H) 	Order No. 17013/02/96-IFS-11 dated 12.2.97 passed by the Govt. of 

India, Ministry of Forests & Environment by which the year of allotment 

of the applicant was fixed as 1991. 

The applicant also assails the action of the Respondents for the disparity 

in induction of State Forest Service Officers of Assam by promotion to IFS 

thrthv cjsinn Ios of his int&-SA-sRninrifv in Joint dr thounh th -- 	— 	—. ... 	..... --.•••_.. 	.-. --.... 	•••_ q .....- 

recruitment in SF5 was concurrent. 

Jurisdiction of the Tribunal ;- 

The application declares that the subject matter of this application Is within 

the jurisdiction of this HonbIe Tribunal. 

LImitation: 

The applicant also declares that the present application is within the 

fimitation period as has been prescribed under Section 21 of the 

Administrative Tribunal Act, 1985. 

Facts of the case :- 

That the applicant is a citizen of India and a permanent resident of 

Guwahati. 	The applicant is entitled to the rights and privileges as 

guaranteed under the Constitution and the relevant rules framed 

there under. 

1 That following due procedure, the applicant was selected to undergo 

3 r  3  €nur 	t ty ld1 	Fnr*t (nl*i'u  flherdun r. 	hrrw 1Q74 % 	 1.11 1 	. 	Is 	5.5 I I 	I '. 	5.J VI V 	 __ I IVI V V MIS III I V V I 5.15.11 7 	I V I V 

and he successfully completed the same in February, 1975. HavIng 

successfully completed the same, the applicant vide an order dated 

Contd. 
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) 

27.2.75 was appointed as Assistant Conservator of Forests (ACF in short) 

and he joined in the post on 5.3.75. Thereafter vide an order No 17/74/151 

dated 18.3.75, the applicant's service as ACF was reguarised. The 

service of the applicant was later on confirmed vide an order No. 

59/821160 dated 16.11.89. 

The copy of the initial appointment order dated 27.2.75 Is annexed 

herewith as All PEXURE-A. 

That the humble applicant as ACF, served under different Forest 

Divisions, namely, South Kamrup Forest Division, Guwahati ;  Working Plan 

Division, Kachugaon & Ha'ltugaon Division under Kokrajhar district till 

19.1 .81 with sincery and dedication. 

That vide an order dated 20.1.81, the applicant was duly promoted to the 

rank of Deputy Conservator of Forests( DCF in short). Having promoted to 

a cadre post the applicant joined in his post on 28.01.81 as Deputy Field 

Director, Project Tiger , Manas under Barpeta district where he continued 

till 12.10.81. 

A copy of the promotion order dated 201.81 is annexed herewith as 

AlUI EXU RE-B. 

That thereafter the applicant served as D.F.O. (Divisional Forest Officer) 

under different Forest Divisions, namely, DFO Assam Zoo Division, 

Guwahati; DFO Working Plan Division, Lower Assam Circle, Guwahatl 

Contd. 
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DFO Karbi Anglong West DMslon, Diphu; Afforestatlon Dlvslon, Diphu; 

DFO Darrang Division, Mangaldoi and Kamrup East Division, Guwahati. 

After serving at various divisions, the applicant at present is posted as 

Forest Utitisation Officer, Assam, a post in the rank of DCF where he 

was joined on 25.11.99 and still continuing in the same post tiP the date of 

filing this application. Be it stated here that the applicant served for 26 

years with nothing adverse known against him and has remain stagnant in 

same post which is quite humiliating for him. 

That on 16.11.89, the Respondent No. 2 published the draft gradation list 

of Class-I SF8 Officers where in the name of the applicant appared at 

serial NO. 18. The applicant craves leave to produce and rely on the 

gradation list dated 16.11.89 whenever required so. 

That the applicant was finally appointed upon promotion to Indian Forest 

• 	Services vide an order dated 12.02.97 whIch was again reissued under 

memo. No. FRE. 1251911378 dated 14.02.97 by the Govt. of Assam.. 

A copy of the said order of promotIon dated 12.02.97 Is annexed 

herewith ANNEXURE C. 

1 	
That the total cadre strength In the Senior Duty Post in the year 1973 

was 29 in Assam & Meghalaya cadre, and out of which the state of 

Assam was gIven 24 Senior Duty Posts of which 8 posts were meant for 

share in promotional quota at 33 1/3 % . Similarly in the year 1981, the 

..........Contd. 

11 
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senior duty in the Assam & Meghalaya cadre was 44, of which the State of 

Assam was given 29 posts and out of which the share of promotional 

posts had been 11 and as such there were ready senior duty posts to 

appoint SF5 officers in such posts by promotion in the yaer 1981 when the 

applicant was fit and eligible for the same. 

A statement showing the position of Senior Duty posts as per 

deemed Authorised Cadre Strength Is annexed here with as 

ANN EXU RF-D. 

9. 	That as there was no cadre review from 1981 onwards, the number of 

/ 	duty posts remained the same and the state wise allotment also remained 

unchanged. The various year wise duty posts which prevailed as per State 

Govt. Notified Authorised Cadre Strength and calculated as per Deemed 

Authorised Cadre Strength and promotion claimed therein upto 1990 are 

detailed below and the applicant craves leave to furnish the details of the 

precedingif necessary at a later stage. 

As per State Govt. Notified As per Deemed Author! sect Cadre Strength 
Author! sad Cadre Strenh(NACS) (DACS) 

Year NACS 	Cent. 	Total 	Promotional DACS Cent. State Total Promotional 

Deputan. 	Quota Depth. Depth. Quota 

at3313% at331i3% 

1981 29 	6 	35 	11 60 12 7 79 26 

1962 39 	8 	47 	15 62 12 8 82 27 

1963 39 	8 	47 	15 64 13 8 85 28 

1964 39 	8 	47 	15 67 13 8 88 29 

1985 39 	8 	47 	15 77 15 9 101 34 

1986 39 	8 	47 	15 89 18 11 118 39 

1987 50 	10 	60 	20 95 19 11 125 42 
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H 
19ffi 50 	10 	60 	20 	 97 	19 	24 	140 	47 

1969 50 	10 	60 	20 	 98 	20 	25 	143 	48 

1990 50 	10 	60 	20 	 101 	20 	25 	146 	49 

Thus it can be seen that when there was actually more number of pasts, 

the authority calculated the percentage of promotional quota on Notified 

Authorised cadre Strength instead of Deemed Authorised Cadre Strength 

for which the SFS officers suffered. Further, as there was no cadre review, 

deemed cadre strength was also not taken into consideration and also the 

meeting of the annual selection committee was not held In time. The 

above figure also gIve the details of the applicant's position as per 

deemed cadre strength at the relevant period of time when he was eligible 

for appointment to IFS on promotion. In due course the position of the 

applicant elevated further due to death of two cadre officers. 

The above number of posts remain stagnant till 1995 when the cadre 

strength was reviewed for the first time after 1978 though a mathematical 

adjustment was done in the year 1987 which cannot be termed as cadre 

r*uiw 

10. 	That It Is stated that the calculation as described above for the number of 

posts has been arrived as per the decision given by the Hon'ble Central 

Administrative Tribunal, Calcutta Bench in O.A. No.99411990 decided on 

26/7/94 where in the Hon'ble Tribunal for uniformity of allocation of posts 

decided that service conditions of All India Service Officers are the same 

irrespective of the state cadre to which they belong. Hence there should 

Contd. 



-8- 

be uniformity of criterion In all the states in determining the cadre strength 

as per IFS (Fixation of Cadre Strength) Regulations, 1964. The Hon'ble 

Tribunal while delivering the judgement, relied on the judgement and order 

pAssed by the Hon'ble CAT, Jabbalpur In TA 81/1986 (K.K. Goswaml vs 

Union of India reported in 1987 (4) SLJ(CAT) 194 Jab). The said decision 

of the CAT, Jabbalpur Dench was assailed before the Hon'bie Supreme 

Court in SLP NO. 11025/1987 and vide order dated 18.4.88, the SLP was 

dismissed. 

10,—,4 That earlier while calculating promotion post, on the strength of Senior 

Duty posts were done as per the schedule as enumerated under the 

IFS(Fixation of Cadre Strength) Regulations, 1966 where in Rem no. 5 

was never taken into consideration as per Recruitment Rule existed upto 

21.2.89. But the Hon'ble Calcutta CAT judgement observed that while 

calculating posts for the promottee quota, the item No.5 also needs to be 

added In determining the number of posts to be allotted to the SFS officers 

under promotion quota. 

As such when the number of posts to be filled up by promotion in Assain 

& Meghalaya cadre as on 1.1.81 should have been 26 but it was shown as 

11, i.e. short of 15 posts. The calculation as prescribed under the 

Regulations of Seniority Rules 1968 is shown in the table below: 

Senior poets under the Assam & MeghalaYa Cadre 

As per NACS 
	As per DACS 

Total Senior Duty Posts: 
	 29 
	 60 

Central deputatiofl(20% of item labove) 
	 12 
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. Posts to be hOed by promotion 

(33&1/2% of ftem No. 1 ,2&5 together) 

4. Dlrct Recruit posts (Item No.1 -2) 

S. DeputatIon Reserved (state) 

(15% of item No. I above) 

8. Leave Reserve 

11 	 28 

24 	 53 

NIl 	 7 

11 
	

That the year wise duty posts and the promottee posts would have been 

from 1981 onwards upta 1983 in the following manner; 

Year, DACS 	Promotional Posts for 	Promotional Posts granted Resultant 

- 	 SF8 Officers 	 on the basis of NACS 	S4e4.11 In 

1981 	79 	 26 	 11 	 15 

1982 	82 	 27 	 15 	 12 

1983 	85 	 28 	 15 	 13 

Describing the way as stated above, it can be seen that in 1981, there was 

a total 15 shortfall in promottees quota and for such the applicant who was 

entitled for promotion in 1981 as per the recruitment rules was illegally 

denied. The above discrepancies occurred due to not holding the 

mandatory triennial cadre review in time. Had the same been done, the 

applicant would have been appointed upon promotion way back in 1981. 

Thus from the year 1983 onwards where there should have been a 

notified cadre strength of 79, treated now as Deemed Authorised Cadre 

Strength arising out of non conducting of mandatory Tririnial cadre Review 

and non preparation of Statutory Annual Select List. Because of such, the 

promotional quota which ought to have been increased remain below 

depriving the eligible SF8 Officers of their legitimate dues. 

Contd. 
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121 	That it is stated that the state of Assam is a constituent of the Joint Cadre 

Authority in matters of notional allocation of the promotion quota for the 

then U.T.JState constituents units as framed by the Ministry of 

Environment and Forest, Govt. of India which Is the controlling authority. 

The Govt. of India accordingly vide official letter dated 25.1.95 sought 

concurrence from the constituents units for approval for distribution of 

notional allocation for promotion to the post of IFS. 

13. 	That finally vide an order dated 27..99 issued by the Respondent No.1, 

the applicant's year of allotment in the IFS was fixed as 1991. The 

applicant having submitted a representation on 10.3.98 addressing the 

\Jç \ 	concerned authority of the Govt. of India which was duly forwarded by the 

Govt. Of Assam on 	4.98 submitted another on 31.3.99 which was 

forwarded by the Govt. of Assam vide Its communication dated 20,.7.99. 

The copies of the order of allotment dated 21.698, the representation 

dated 10.3.98 along with the forwarding letter and the subsequent 

representation dated 31.3.99 are annexed herewith as ANNEXURE- E., 

F & respectively. 

14. 	That be it stated here that in response to the appiicanUs rspresantatiOn 

the Respondent No. I has sought for comments vide its letter dated 

20.8.99 from the respective Govt. of Assam and Meghaiaya. Though the 
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Govt. of Meghalaya had sent their comments vlde communication dated 

21.8.99 under memo No. FOR. 73/99110, the Govt. of Assam are yet to 

sent their comments and as such the matter till date could not be process 

and has been kept pending. The applicant making a last effort, on 

5.1.2001 submitted another representation before the Respondent No. 1 

and a copy of the same was also forwarded to the Prime Minister Office. 
,11t t4  p4f 4.evz 

in response to the same, very recnuyA w matter was eflqLred by (tie 

Office of the Prime Minister who has requested for an early action in this 

regard. Despde all this, the Respondent No. 2 are yet to sent their 

comments. Since the applicant's case has not been decided, it was for 

this reason the year of allotment order has not been passed till date for the 

promotion made in the year 1998-1999. 

A copy of the representation dated 6.01.2001 Is annexed herewith as 

£ SU%iIIP 

MNN tAUNt- 

That the applicant begs to state that having appointed in a substantive 

and sanctioned posts which is very much evident from the allotted cadre 

strength for promotion quota, the unnecessary and unexplained deay 

caused in cadre reviewing and holding meeting of the selection committee 

upon wrong calculation of promotion posts has deprived the patdioner to 

get promoted to IFS from 1981 when same became due and when posts 

were readily available. The applicant ought to have been promoted from 

1981 with year of allotment as 1977 when he was fit and suitable for the 

appointment to IFS. 

IJoflu. 
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I 6. 	That the applicant humbly begs to state that had the appHcant been 

promoted to the post of IFS with year of allotment as 1981 when same 

became due, the petitioner would have been promoted by now, to a higher 

scale of pay. The applicant instead of getting the higher pay scale is being 

given lower pay scale and as such the pay scale has remain stagnant for 

the last few years which occurred due to non holding of cadre review and 

preparing annual select list. The applicant in this way not only lost his 

seniority but as well was deprived from better pay and pac!cages 

11. 	That it is stated that the relevant service conditions relating to promotion, 

appointment, selection etc. in matters of IFS cadre in the present case, 

are governed by the following rules, namely- 

The IFS(Recrultment) Rules, 1966. Rule 4 speaks about method of 

recruitment and Rule 4(b) provIdes for promotion from substantive 

members from State Forests Services. Rule 8 provides promotion from 

SF5 cadre and also laid down that the number of person to be recruited. 

The IFS (Appointment by Promotion) Rules,1966: Rule 5 prescribes 

that every year list of eligible candidates who have completed 8 years 

of service has to be prepared which in case should Include number of 

eligible candidates as 3 times the vacancy. The said rule also speaks 

about that the list has to be review every year and If there is any 

adverse entry same has to be communicated to the Central Govt. Rule 

8 of the said Rule provides for the State Govt. to appoint person of 

SFS cadre to appoint in cadre posts. 
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3. Rule 2 (g) of the IFS (Regulation of Seniority) Rules, 1968 defines 

a senior post as a post included and specified under item 1 of the 

Cadre of each state in the schedule to the IFS (Fixation of Cadre 

Strength) RegulatIons, 1966 and includes post Included In the number 

of posts specified in item 2 and 5 of the said cadre when hold on 

senior scale of pay, by an officer recruited to the Service in accordance 

with sub-rule (1) of Rule 4 or Rule 7 of the Recruitment Rules. The said 

calculation is also needs to be read along with the judgement and 

order so passed in Q.A. No. 994/1990 as passed by the Hon'ble CAT, 

Calcutta Bench. 

4. Rule 4(2) of the IFS (Cadre) Rules1966 prescribes that that there 

should be timely review of cadre every 3 years. 

6. Rule 8 (3) of the IFS (Recrutment) Rules, 1966 emphasis that 

Central Govt. may make appointment of persons from the SF5 and 

when a vacancy occurs in a joint cadre which has to be filled up 

according to the provisions of this rule, vacancy shall, subject to the 

agreement in this behalf be filled by member of SF5 of any one of 

the constituent state of the group. 

That the applicant humbly sates that the, action of the Respondents in not 

promoting the applicant to the IFS cadre when posts were readily 

available and when same became due has been done in most arbitrary 

and malafide manner exercising power colourably. The promotion ought 

to have been done by reviewing the cadre and holding meeting of the 
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Selection Committee in time and in the instant case there was no cadre 

review from time to time and for such irregularity, the applicant was 

subjected to loss of service benefits for no faull of his own. 

I 

20. 

-I 

That had the Respondents would have promoted the applicant against the 

vacant posts occurred under the cadre in the year 1981, the applicant 

could have been attending the senior cadre posts with better benefits by 

this time. in the instant case, the Respondents till date, has unnecessarily 

kept the matter hanging wlthoul taking any decision and as such the 

applicant was made to remain stagnant for years. 

That recruitment of SF5 officers to IFS was made in Assam in 1977 and 

then in 1983. Thereafter R was made in 1994, 1996 and in 1997 when the 
- 

applicant was appointed to IFS with year of allotment as 1991. 
I,  

It is very clear from the above scenario that during the last 21 years from 

1977 to 1997, the meeting of the selection committee held for 5 (five) 

times only when it was mandatory to held so annually. Again in between 

1981 and 1997, the selection committee held 4 times only. Had there been 

timely selection and holding of cadre review, the applicant would have 

appointed much earlier. This irregularity has caused immense hardships 

on the applicant. 

The statements showing the year wise holding of Cadre Review and 

meeting of Annual Selection Committee are annexed herewith as 

ANNEX•URE4I& J 

LJ 

_,oIIw. 
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That the principle laid down in the IFS Service Rules for Triennial cadre 

review and preparation of annual select list for recruitment through 

promotion had a mythical status for Assam and later on for Assam & 

Meghalaya Joint cadre of IFS. The cadre management of SFS officers In 

Assam is so pathetic that the applicant who is of 1973-75 batch, has been 

promoted to IFS along with SFS officers of Meghaaya of 1978-80 and 

1979-81 batch, who are 3 to 4 years junior to him in service. Persons 

such as Sri Andrew Lyngdoh, Sri C.P. Shullal, Sri K.S. Lyngdoh who were 

appointed In the year 1978-79 In the State Forest Services were also 

allotted the same year 1991 along with the applicant. 

That the applicant begs to state that the Govt. of India issued a circular for 

holding DPC laying down the guidelines to be followed therein. The 

Respondents in the following case has overlooked such guidelines for 

which the applicant was made to suffer. 

That the applicant further begs to state that when it being the admitted 

position that the"applicant was eligible for promotion to IFS in the year 

1981c1i after completing 8 years of service. It is also the admitted 

position that there was no cadre review and holding of selection 

committee meeting in time under the rules and guidelines. As a result of 

such unreasonable and unjust act, no SFS officers from the state could be 

promoted when posts were available at 33 1/3 % which has caused 

hardships to the applicant. The Respondent No.1 In a similar 
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circumstances admitting the hardships caused to the SFS cadce from the 

state Of J & K and has allotted year retrospectively when same was due by 

issuing a notification dated 2:2.97. The applicant being similarly situated 

deserves sUnDer treatment. 

The copy of the notification dated 21.2..87 is annexed herewith as 

APJPIEXURF K 

That it is stated that the selection committee which ought to have met 

every year for preparing a list panel as per rules framed under IFS 

(Appointment by Promotion) Rules1966, but the meeting of the selection 

committee has held 5 times in 20 years clubbing all the unfilled vacancies 

which is illegal. Had the meeting been held regularly, the applicant would 

have been promoted to IFS In the year 1981 when posts were readily 

available and when the same became due to the applicant. 

That it is humbly stated here that the applicant is entitled to be [promoted 

earlier to IFS as per explanation to the IFS (regulation of Seniority) RuIes 

1968 and is also entitled to the benefit of officiating period also as he 

discharged duty of OFO in many cadre divisions with Intmatlofl to the 

. 

Thek 
II, 	II appropriate authority with satisfaction before his inductio' t 

applicant also underwent various courses within India successfully during 

hie Qar%hra 'rar 
,.iu u..0 Vul.'. 	mu 
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26 
	That this Hon'ble Tribunal under similarly sñuated cases has issued 

direction directing the Respondents to review the entire matter in the light 

of the benefd given to other SF8 officers for not holding the cadre review 

and selection committee meeting In time. The applicant being similarly 

situated also deserve similar order. 

A copy of one of such order passed In O.A. 266/2000 Is annexed 

herewith as ANNEXURE-L 

27. 	That being highly aggrieved by the arbitrary and malafide act on the part 

of the Respondents in not promoting the applicant to the IFS cadre in the 

year 1981 with year of allotment as 1977, the applicant has approached 

this Hon'ble tribunal with a prayer to refix his year of allotment as 1977 by 

quashing/ setting aside andlor modifying the order of appointment to IFS 

dated 12.2.97 along with the year of allotment order dated 27.5.98 to the 

extent refixing his year of allotment as 1977 and restoring his pay 

and seniority retrospectively as done in the case of SFS of the state of 

Jammu & Kashmir. The apphcant being similarly situated deserve same 

treatment. 

Grounds for present appilcatlon. 
	 I 

For that the Respondents never took steps in holding meeting for cadre 

review as well as for preparation of lists for promoting SFS officer as 

prescribed under the Rules and clubbed the vacancies which Is contrary 

to the rules and did not appoint IFS officer from the prom otee quota In the 
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subsequent years for which the applicant was denied for promotion to 

IFS cadre in 1981 when he was fit and eligible. 

I 
	For that from the entire sequence of events as stated above It Is apparent 

that the Respondents have caused unreasonably delay in holding the 

meeting of the Selection Committee since 1977 and in reviewin g  the 

cadre. The entire action was exercised maiafideiy and arbitrarily for which 

the case of promotion of the applicant to the IFS was further delayed and 

the year was reckoned as 1991 instead of 1977. As by getting promotion 

to IFS cadre, one is entitled to have better service benefits. 

c. 	For as per Explanation 1 of the iFS (Regulation of Seniority) Rules, 1968 

ever since the first select hst prepared by the Selection Committee 

constituted under Regulation 3 of the IFS (Appointment by Promotion) 

Rules, 1966, the period of continuous officiation in senior post declared 

has to be counted. Since the applicant was officiating In a senIor posts 

from 1981 to 1991, hence his due date of promotion to IFS would be in 

the year 1981. 

dr 	
For that it being apparent that the Respondents committed error and were 

biased in calculating the posts for SFS officers when the posts were 

readily available and the applicant ought to have been promoted to IFS in 

the year 1981 with year of allotment as 1977 and for such Irregularity, the 
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- 	
applicant was deprived of service benefit and seniority and his service 

remain stagnant for years. 

For that the Respondents have directly recruited regular IFS officer during 

this period, whereas as per IFS (Appointment by Promotion) Regulation, 

1968, few seats at 33 1/3% and following the Hon'ble Calcutta CATS 

judgement, ought to have gone in favour of SF8 officers. 

For that the action of the Respondents in the instant case besides being 

arbllrary, illegal, malafide and biased is also vioiaiive of Article 16, 19 and 

21 of the Constitution of india as because of violating of statutary 

provisions, the applicant was deprived of better service benefits to which 

he is legally entitled. 

For that the action of the Respondents in the instant case is patently 

malafide and punitive based on irrelevant and extraneous consideration. 

The order dated 27.5:91 thus needs to be modified in respect of the 

applicant by asking the Respondents to allot year of allotment as 1977 

when it felt due to the applicant and when posts were readily available and 

he was within zone of consideration. 

For that the impugned action besides being arbitrary , illegal and malafida 

is also liable to be condemned and set aside as same has been done 

whimsically, capriciously and under colorable exercise of power. 
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For that the order so assailed and the entire exercise of power has been 

performed in violation of the principle of natural justice and administrative 

fair play. The orders as such is liable to be quashed and set aside. 

For that in any view of the matter the impugned action is bad In law as well 

as in fact and as such the same is liable to be quashed and set aside. 

Details of Remedles exhausted :- 

The applicant declares that he has no other alternative remedy other than 

to approach this Hon'ble Tribunal for getting redressal. 

Whether Any Aøeal or Suit Is Pendlna in any Court With Renard To 

Tho Aiihipet M2ttr In Ard2f1#in • 	 •• I 	 I. 

That the applicant further declares that there Is no suits, application or writ 

petition pending before any court or tribunal with regards to the matter as 

agitated in this petition. 

Details of Relief Souaht for:- 

Under the facts and circumstances stated above, the appicant humbly 

prays that this Hon'ble Tribunal may be pleased to admit this application 

call for the records and after hearing the parties may be pleased to pass 

an order directing the Respondents to promote the applicant to IFSwlth 

retrospective benefit from the year 1981 with year of allotment as 1977 

restoring his seniorlly with all retrospective service benefits by setting 

.-'- ...i_t 
OI1LU. 
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aside and/or modifying the order/communication dated 12.2.97 ( 

Annexure-D) to the extent of delayed promotion and wrong fixation of 

year of allotment of the applicant and 27.6.98 (Annexure-G) and/or pass 

such order/orders to which the applicant is entitled as per law and equity 

including the cost of the proceedings. 

Interim reliefs if any :- 

Under the present facts and circumstances, the applicant reserves his 

right to press for interim order when situation arise and If there Is necessity 

for the same. 

Pa1icuIars of I.P.O 

H 	I.P.O. No. 	dated 
	

for Rs, 60.00 (Rupees Fifty 

only) Is enclosed. 
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VERIFICATION 

,Sri Jitu Das s/o late Upendra Nath Das of Dr. B. Baruah Road, Quwahati-7 

and presently working as Forest Utilisatlon Officer, Assam and as applicant In the 

instant application do hereby verify that the statements made in this instant 

application 41- 22-c, L?) , paragraphs 

are true to my knowledge and belief and those in paragraphs (a,7,!t,sare being 

matters of information derived from records which I believe to be true and the 

rest are my humble submission before this Hon,ble Tribunal. 

I sign this verification on this 	day of April, 2002 at Guwahati. 

SignatLIe. 
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GOVJ±U'th 	OF 
FOREST DEPBTI.1 	- 	sTT. 

Dated 

.17/74/123 - eubjoct to their succossfUi otipieticn of 
training and. 0btaining the Diplocla in Fcrestry, from 
the Indian orst College, Derha Dun, the Governor 

of Assam is pleased t appoiLt the fdlloWiS) 3(thra(3) 

• stpem3.tarY students of 1973-75 Diplora Course in 
Forestr', as toiiporarY 1 ssistarit ConsEirVators of Fore9t 

in thecalo of pay of.. 35O_3O_503068035 

925/- p.m. plus other allowances admissible under rules 
with effect fr&m the date f ollowing the dete of hldifl, 

the convocation and they are tei:iperarilY posted tc the 
to 

office of the Chief Conservator of 

BP1NCri 

C'l-' - 

%V 

1) Shri D.K. Basuratari 

2).
" 	B.B. Nobis 

3). " 	Jttu. Das. 
Sd/- JChanghakati, 

S 	Joint SecretarY to 	Gvt4of 1ssa, 
Forest D3partient. 

Mao .N .FK .1'7/74/323-A, 	Dtod Dispur, tho 27th FeruarY/? 5 . 

Copy fortardd for inforattofl and necessary acc.fl to -. 

1: l) .The Chief Conservator of ForeStS,ASsa,P anbazar ,G&uhtt-i, 
:?... post Box No.79 with. reference to ht letter No.1,22/11 

dated 5-2-75. All the three newly appointed 0 C.F • arc 

	

4• 	
initiaily posted to his office to get thaiselves flartSea 
with theworksof the different brancos of the Forest Deptt0 

;fter two weeks, they will be transforrOd an4.posted to 
division for inservi.ee training as follows. Shri 

•":.. 1 D.K. Basumatari to Cachar Division, Sbri B.i3.NobiS to Sihagar 
Division and Shri Jitu Das to South Kamrup DiVision. oxLia1 
notification will be issued in due course. AS regards his 
proposal for transfer of $hrt J.N.Ta1u1dar and Shri S.C. 
•phatowart, • notification is being iscued seperatoly.fliS 
other proposals for rotransfer of hrvashri U.C. Sarrna 1 N,Z. 

	

• 	Hussain and p K. Dab Medhi have been rejected by Govt0 u6 hri  

U.C. Sarma, A.C.F. should be asked to join at the AssE Forest 
School immediately. 

• 2) .The Superintondept, Lssam Govt. press, Baunivai.itr) ,G uht1.-1, 
for publishing the notilicatiofl in th e  next juo ci th3 

	

• .,. • 	Gzot9.. 
3) .5hj' .K.Basumatari• 

VC/0-Chief 	1lB.B. Nobis 	Conservator c 	c.r3ts,ASai, 
11 	Jitu Das 	• 	) 	panbazarGaUhati1,OSt Box No9 

6) .The Accountant General As Sam,"teghalaya,Oto. ,Shi.l1cn(. 
'7).Shri U.C.Sarma.CJ.(on leave) C/o0DiViSic.nal Fc:rct Offl.cr, 

Goalpara Dividofl0 He is hereby directed to join at the ssa 
Forest School,Jhalukbari jrnraediately. 

By orcler'etc., 	_.•- 
A .  \ f 	• 

I  

	

• 	 Joint Secretary tb the Gó't. of 1.3swil , 

	

• 	 (I 	Furos4 beartraon. 
\ 
- 	 S.. 	 4•-'Ll •- — 

• 	
. / 

/ 
/ 

L 
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DrrMNr 
GOVT.1MENT OF 4PSP11 

. 	 . 	 . 	 6 •• 	• 	•. • 	. 	. ESTT. BRMCHd 

i
t OTIFICTt01L 

Dated D1sUr, the 20th Jon 1 8.. 

NO. F,5/77/Ft.III/23 : Sri. Jitu Des, 1'. C. F., 

pttpched to lli.visi..onel Forest Officer, HE1.tugeofl Division, 

Kokrrilr , is promoted tempo,rrilY Eind until ftjrther orders 

to the.rrnk of Deputy ConservFtor of Forest , nd is postad 

as Dezty Fie'd Director, Tiger Project with }ieadqurter et 

BErpet& Bord vice Shri T, K. Das trnsfered. 

Sd/- K. . Rae, 
Sec retrry to the Govt. of P.s.tn, 

Forest Deptt. 

'I 

the 20th JFri'81. 

Gauhti8 

etc. .Shilong 

' Road for information. 

Memo No. F • 53/77/Pt.II/8_A Dt. Disr, 

Copy to : 
i) The Chief Conservrtor of Forests, Ass.m, 

) 

The /ccountFr1t Genrl, I ssm, MeghF1y8 

)' 

The Field Direcor Tigir Froect, Barpet 

4) Mi. Consrvtor of Forests, Assm. 

5)P.11 Djvj.sionfl Forst Officers. 

"jJ±tU ts 	I. C. F. attached to DiVisiOn'l Forest Officer, 
He1tuofl Divri. Iokrjr for inforrnPtiori and. rlecesscry action., 

The Supdt. A ss m Govt. Press, Bi tnunim jdE 
ni 	 m 

Gauht 1-21 for 
nubiihthg the ebove riotifictiPfl in the next ssue of the Isa 

Gpzette 
Personal File. 

By order tc • 

Deputy Secy to 	 tf ) 	&m, 
Forest 



A) 

E. h(). 1 701 /02/9 	I i'; 
Of I di ry 01. 	rorlrnefli and 1ore3 

Paryavaran Wavr1, 
CG0OIflp1exLOth. floa, 
Ne 

Delhi - 11003 

dated the 12th February, 1997. 

TX0H 

In exercise of t;he powerB cotf 	ed by flib-t-ul <  ( I 	of 

	

rule 8 of 	the 	lndja11 
Forot Service 	(flecrjLmflt) 	fluiv, 

1966 read with

of reyuj 
ubregu1atj0 (1) 
	

tj0 9 	f the 
tfldjaflForet 	Service 	

by 	PromOtQfl) glatjon, 1966, th0 Preejdent is PleanecI to appj 
	with 

	

• imedjt0 	ffct . the undermentiofled fj 	
oLfj8 of th 

State forest Sevj00 
of Aeoa •oegment to thQ Indj, 	For ervjoe agajnt exieting vaj and to allocate them to 

• the Aam Mogha1ay Joint Cadre of th 
tndi Forct S1rv1p 

under 
Rub-nile (1 of r.uj 5 of ,  th In(1jj Service (CAdre) flujrj, 1.966. 

Date. 

Sf8hrj 

K.C, DUttA)<  
S. Dutt 	 01.02.1940 

16 .03.195.2 . Llin 	
I3.nq]4 

• , 	 D.K. 	
09.04.1953 

	

5. 	
0a 	

01.03,1951 

A.3., hlurti Under Secretary 
to the Govt. of 1ndj 

To 	 . 

A 
The thnayer, 

Oävt. of Xndja Pre, .EARIDABAD 	- wjl} a 
e1 o Ujndj Ver.j0 Copy to 

The Chief Secretary, 
Govt. of Aaaam, 0iRptJr 

2. Th Secretary, oret Dep 	ment Govt. o 
• 	Qinput. 	 •' 

rirli)a Ijef CUdLOr of r 	
of 

0iur. 	 VU 	
- 4 	Thn At01 	

QeIeral , 	 Dlnp. 
• 	 5 9  TIi Chief 

2ecrctry Govt. of MeghaJay 
	31iJ1og Th Secretary, Fott 	

Lartment Govt, OMcya 
Shi1iO 3  
The Princlp0i Chjf Cont 	

of Fort, 	
of 

t1e9haJay. Shx1i09, 
0. 'fh Gecretary Unjo1 Pubjj0 Service DhOJur hlouue, Sl%ahj 	flod, 	

- llooU 
• 	

(t*a&-j File. 
	commiqqi 

• •• 	

S • U. rA (Under Secrtuy to 	
of lfldj 

/ 

UJJ - 
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POST 

No.. 1703/02/96••Ir 	II 
GOVERNMENT or INDIA 

MINISTRY OF ENVIRONMENT & FORESTS 
(I.r.S.. II SECTION) 

10 

fl•4 
•cO Ct 

1h1 
'1 

 

PARYAVARAN O!VN. COO COMPLEX, 
LODI ROAD, NEW DELHI 110 003. 

 

i1i.1: 

MAY, 27, 	1990 
I. 

-- 
1 

The year of allotment and seniority of the following 
nine State Forest Service Officers borne on the As mMehalayá 
Joint Cadre of the Indian Forest Services of Assam and Meghalava 
who were promoted from State Forest Service to Indian 	Forest 
Service 	with effect from dates mentioned aca1nst each is 
required to be determined in terms of the provisions. of Rule 
3(2)(a) 3(2)(c) and 4(4) of the Indian Dorest Service 
(Regulation of 5entority) Ruies 1968 

31. Name of Officer Date of 
Appointment 

1.. Shri K.C. 	Dutta 12.02.1997 
 Shri S. Dutta 12.02.1997 
 Shri S. 	Islam 12.02.1997 
 Shri HP. 	hukan 26.01997 

S. Shri O.K. 6dsumatary 12.02.1997 
6, Shri Jitu Oas 12.02.1997 

 Shri C.P. 	Shuilal 26.05.1997 
 ShrI K.S. Lyngodoh 26.05.17 
 Shri P.14.3. 	E3onney 

2. 	None of these officers officiated in Senior post for 
the purpose of Rule 2(g) read with Rule 3(2)(c) of the I.F.S. 
(Regulation of Seniority) Ruls. 1968. prior to the date of their 
promotions to Indian Forest Service in accordance with the 
pçovisions of the I.F.3. (Cadre) Rules. 1966. 



2 :- 

Accordingly , the year of allotment of the above 
nine officers and their placement is determined in 
with the prolsions of the Indian Forest Service 

of seniority) Rules, 1968. as under: - 

on e d 
-dance 
jiation 

 -- - - - -- - ,- -. - 	 ---------- 

 ------ 

31. Name 	Year of Placement 

No.. Allotment 
----------- 

- 

-------------------- 
3/Shri 

• Shri K.C. Dutta 1991 BeloW 3h A.K. 	Srivastava 	(RR;91) 

2.. Shri 3. Outta 191 Below Sh.. K.C. Dutta 

 Shri S. 	Islam 1991 Below Sh. S. Dutta 
 Shri H.P. Phukan 1991 Below Sh. 3. 	Islam 

S. Shri O.K. BasumatarY 1991 Below Sh. H.P. Phukan 

 Shri Jitu Das 1991 Below Sh. O.K. Basumatary 

 Shri C.P. 	Shullal 1991 Below 3h. Jitu Das 

B. Shri K.S. Lyngodoh 1991 Below Sh.. C.P. 	Shullai 

9. Shri P.1-1.3. 	Bonney 1991 Below Sh. K.3. Lyngodoh 

Note The 	inter-se seniority of the officers who 	have 	been 

appointed to the Indian Forest Service on the basis 	of 

the 	I.F.3. 	Examination 1990 and onwards has 	agt 	yet 

been fixed. 

( 
R. Sanehwal ) 

Under Secretary To the Govt. of 	Ihdia. 

rh 

Copy for Distribution to: 

The Chief SecretarY 	overnment of Assam, Dispur. 
T he Chief Secretary. Governmen.t of MeghalaYa, Shillong.. 
The secretary Forest 0eprtment, Govt. of Assam..DisPUr. 
The Secretary, Forest Department, Govt. of MeqhalaYa, 

•Shillong 
The Principal Chief Conservator of Forests, Forest Depart. 
Government of Assam, Dispur. 
The Principal Chief Conservator of Forests. Forest Deptt. 
Government of tleghalaya. shillong, 
The Accountant General, Assam, Dispur. 
The Accountant General, heghalaya, Shillong. 
The Secretary, Union Publi.c...SerViCe Commission, New Delhi. 
Guard File/Civil List 

i. 
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GOVERNMENT OF ASiMM 
ruRcT DEPARTMENT :::u*s* DISiUR. 

. 	
£LUL 

Dated Diopur, the 26th March,19989' 

; 	 hri i. lid. Eunun, ACS o  

:
ioint ecy.' to the Govt. of' Asaaim. 

. 	 The Principal chiefCofl;arVt0r of Fooet, 

,. 	

A8aa, Ruhabari, Guwahuti'-6. 	. 
N~ 

ub 	 Auardinq year of allotment to 3hri Zitu Daa,If5, 
- rupresantation theroof 

5ir, 
Z am directed to refer to the r.oprueefltatiOfl 

aubmittad by Shri 3jtu U1ca,IF, OiviaiDnal Forest Officer, 

Kamrup East Uivisiun, Guwahati submitted under Memo No.8/ 
Eett/102'05, dt, 10.3.98 and to roqust you kindly aund 

his rapre5UfltstiOfl a1onçuith your commoflt3 thereon to this 

epartncnt urç]nntly for onward 8uhinioaion. 

Yours faithfully, 

3uint 3acratary to the Govt. of Aesam, 
Forest Oepartrnatt, Diopur 

Mama No.FRL 37/75/901A, Datid Dinpur, thu 26th March,1998 

Copy tu' .7 
3itu Uaa, IFS, Oivisionn) Enrent c3f'f'icer, 

Kamrup East Division, Guunhti— for informatiOfl.' 

By order otc,, 

tt 

Jui9Locr.wrStO the Govt. aP.Masam, 
ort UE1partfl1nt, Uiepur. 

LCELLE 

a;!z 	fiA1' 
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GOVEirI!ENT OF ASSAM 
OFFI CE OF IHE DlviL0flAl. R)IRIj3T OFEE CER: :K .E .Lt VN .GUVA1ATI 

Memo No.B/rsw//Qo- \  

To, t 	 S  

The Secretary to the Govt.of India 
Ministry of Environnent and Forests 
Dptt.of Environment, Forests and. Vild1ife 
Parya Varan l3havon 
C.G.O.Coip1ex, Lodhi RoaI 
NEW DELHI- 11003. 

(Through Proper Q-ianncl ) 	. 

Sub;- - 	AV-)AR1JLNO YEAR OF ALLOTMENT NSEUENT UPON 
APPOINTW3NT IN 7ME INDIAN R)PEST SEWIcE 

Sir, 
With great revorance and humility, I beg to submit 

the following by way of represontatiQn and request you to crave 

your kind induience to oansier the'sornc sympathetically 

That Sir, after successful cmpioti.n of the 

training and obtaining the Diplenia in Forestry from the Indian 
Forest college, Dehraun during 1973-75, 1 joined as an Asstt. 
conservator of Forests in the ye'ar 1975 . 

That Sir, after discharging my most sincere service 

over a .peri'Dd of 5(five) years, I Was prornted to the rank of 

Deputy onservatr f Forests in 1981 and since them I have boon 

serving, in various capacities to best of my abilities 
• 	 3. That Sir, though I beoorne eligible for Selection 

• and promotin to Indian Forest Service in 1981 as per sub-rule 

(2) of Rule -5 of I .F.S.. (Appointment y Proiriotion)Regulation, 

1966, but I was selected for promotion ti I F.S. by the 

Selection Committee only on 07-08-96 i.e. after a1ngtonure 

of 23 years of service and notified vide Govt. of iniia' s 

notification No.17043/02/96_I FS_II dt, 12-02-97 

That Sir, due to repeated violations of the iu10 S. 

by the Authorities in matters of timely revisions of Caro 
• 	Schedule ani preparation of Annual Select list., I wa deprived 

from getting the loijiLimate claim in due time .Lany direct 
- - 
	recruits 1 . F.S Offi cors wore clVon r-oiticn to senior tune - 

scale of pay vi-olattni the statut:ry ru1cs. 

1n at Sir, in t1YL 5 COflE) OCt)')fl , L vmuici like to 

drcw your kind attenLion to sub-rule (3) (;) (ii ) of ui e (\ of 

the I . F.S (Rocrultcnet ) ilul cs, .l,9 	vheroLn U -1c,  state i,ovt ,may 
vitbliold the appolfltnioflt a f an Of fj  (:.er t.'.) Lh c..eni. jr Lii o scale 
pay till he/she p3ssc.s th prc ;cc.Lb:d 	e'i;tcri La I. eXii nation 

1110 lion 'hi o Supreme Gourt in the Ju -.j:ont ;(t . 1.-9- 1 7 on 

coiiLd.:/2. S 

ii 	 .5 •, 	 4f) 	.. 
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S.L.P. No.16873 With 167 and 19103 of ,1995 has rules that 
no onployeo can enjoy promotion contrary to the statutory 

service 1k1e.' But, with deep aggrioved and sorrow, I would 

like to mentior here that due to repeated violation of the 

said statutery service rule, a good nos,, of direct recruit5 

who, has not cleared the prescribed departmental examination, 
were promoted to senior scale violating the .  statute order . 

6.. That Sir, as per sub.-rule (1)of aile 5 of 
I.F.S (Appointment by Promotion)Regulatjon, i966, it is 
mandatory to prare select list every year. But in case of 

Assam State, Soloct list were not prepared for the following 
years 

From 1969 to 1975 & 1977 	. 
From 1979 to 1981 	 , 
From 1983 to 1985 

From 1987 to 199(D 

• 	 , from the aJovo, it would clear )Do soon that 
duo to non-preparation of select list timely, the S.F.S.j 

Officers serving in Assamn_Meghalaya joint cadre suffered badly, 

.7, That Sir, a s per I,F. 5 (Cadre)pj1os,1966jt 

is also menatoxy that the ovt.of India, at a interval of 

every, three year's, revises the cadre strength, But in case 

of the.Assan.Mcgha1aya joint cadre, cadre revision has' not 
been done during 1969, 1972 0  1975, 190i, 1904, 1990 and 1993. 
Duo to non-rovislon of the cadre by the Authorities an 

unparallated stagnation in promotional prospect's• oomnDared to 

othor states has dovelopez.Thjs hits 'adversely offotth 

joint cadre of Assam_Meghalaya and was denied from the claim 

of legitimate cadre strength. This has also caused a 
sot-lack in' -the carrier ,  of thhUrn1D1O petitioner 

S. That Sir, Rul o  9(1)ofI,p, S (Recrjtont)iies 
1966 stipulates that recruitment under Rules 8 in any state 

shall not excoe 333% of the number of Senior Duty Posts 
'borne to the cadre of that state. B e  it statedthat Senior 
Duty Post has been defined under u10 2(g)of I .F.S.(flocjulatjon 

of seniority)riios, 1968 which inclulod thenumber of Post5 
pocifjcd in item 1,2 & 5 of the cadre Schodulo of each State 

in the Schedule to tho I . F.S (ixatinn of cadre SrongLh) 
dcgulatjon, 1966. 
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9. That Sir, thougft the Senior Ity Pests wore 

defined, as stated above the Selection Committee while 

preparing tho. Select list 	lways keep considering the item 
N. I & 2 of the cairo schedule ignoring item No.5 and thus 
an anamalous situation was created, The ahainalous quest.ion 

was challangod bcforo,the Hontblo 'EAT, J,abalpur Bei'icii. 

TheHon'blc Tribunal in their judgoment hold the, 33% of item 

No.5 of the Cadre Schedule shàuld always be taken into, r 
account whilo computing the SiZQ of the promotional' quota, 

which was, later on'supportod by the I-lon'blo Supreme Court. in 

their order dt. 18-4-88. 	 , 

j@. That Sir, in view of the above, the 

promotional quota for the Assam—Meghalaya joint cadre during, 

1991 should have boon atLeast 30 and in the event of vacancies 

in the Assam unit would have boon 9 and not 4. Accordingly, '. 

the select list prepared in 1991 would have contained names 

of 13 Officers instead of,8 and -' Wry position being 12th' 
in number as' per the State Seniority list, would have surely 

app,oarod in 'the 1991 select list and I 'strongly boliOvo and 

claim that not only my name would have appeared in the Select 

list but also I. should have been appointed in the I .F,S.in 
the year 1991 itself e 	 , 

'ii. That Sir, the. fixation of seniority and 
year f allotment is guided by .  Rule 3(2)(c)' road with 
oxlainatjonj,2& 4. The following statcrncntwjll establish 

that I had beerintinously 'posted against cadre posts Or 

through proxy by my juniors 'Since 1981 till the data of' my 
promotion to I .F,S.'  

1981— 90— J.Das (Self). 

1990'— 91 - P.P.thangkakoti 

1991 - 93 - P.Kakoty / A.'S.Laskar 

1993— 95 - P.Kokoty / 'S.Nayan 

1995 - 97— J.Das (Self ) . 

12. That'SLr, having being promoted to the I.F.3, 

I am feeling very much apprehensive of my year of allotment. 

I, theroforo,pray that while awarding the year of allotn'ient, 

your benign self would kindly give due woiqh.tago to all the 

point raised in the representation and my psitin should be 

equate,d With any of the Officers upto 1988 batch of direct 

recuits, who though got promotion in qross violation' of the, 

statutory flubs as quoted in pra 4 . &,yet not passed the 
Departmental examination. 

	

Ontd.P/4 . ' 	 I 
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In the iight of the aOVC'SUbm1SS1Ofl5 it is 
fervently ,prayei that while awarding year of allotment your 
cnign.sélf would kindly examine all the points raised tn.the 

petition and' consider my hum1ie su1rniss1ons with justice and 
fair-play and for this act of kindness. I shall ever remain 

9rateful to you . 	/ 	 . 	. 	.. 	. 

) 

• 	. 	. .. 	 . 	oursaithfully', 

( JIT DAS)' 
D.0 F. 

flE VISIONAL FOIIEST OFFl(Jt 
KAMRUP EAST DI VN OiJWAHA TI.: 

(j.) Copy(in advance)to the Secretary to the 
Govt.of India,MinistrY of Environment and • Forests,Deptt.Of 
Environuient,FOrOsts and Vflldlifo, C.G.O Complex, Paryavaran 
Bhavan,New Delhi for his kind personal attontin and for 
expediting a decision . 	. 	. 	 . 	. 	. 

Copy(th'advaflce) to theSecretaLy to the Govt, 
of India, Forest Deptt.of Home Affairs and 'personnel Griovancos', 
South Block, New Delhi for his kind attention and for 
expediting & decisiOn.  

Cepy(tn advance)to the :ommissioflOr and Secretary 
to the Govt.ofAssafl,FOrOSt Deptt.DispuI' for information and 
with ,a request for kind 'irniediate actions. 

4 	
• 	 I . 	 •, 

7,. 	
• 

JITU DAS 
D C. F. 

DIVIStONAL FOREST OFFICER: 
KdVPUP EAST DI 'IN .GUWAHATI, : 

* * 



From 

To 

Jitti Dos, 
Divisional Forest Officer. 
Kamrup last Division, 
Guwahati - '131 001. 

'.. 

3~ 

iiic Secicini )' iti the Got. of India. 
fvlinistry of ILIIViI iiineitt and luiests, 
Paiyavaiaii l3ha'an, C.G .0. Coiu;Icx. 
Lodhi Road, 
New Delhi - 110 003. 

(Through Proper Channel) 

Sub 
	

Applicatioii ic(lilehl III loi Cliniit',c of Ycat 	I Aitiliiiciit and de e med date of 
appointment on the basis of dccsion takcn by the Govciiiinciit of India. iii the 
iiitcrprctaliol) of Indian lorest Set vice Cadre Rule (4) as applied iii the Siate 
of Jainniu & Kashinir vide (3ovcinincnt of !ndiu in tin' tiiiitrv of 
Environment and i'orc.st 'S notihcat,nn te. I 8() I '11(11/05 - I I I i . DL 
27.02.1 997 and the principle of coniplitat ion of piomotiol i quota in K. K. 

- Goswarlii  of hdia decided in the Cetitral Adiiiinisti alive 

Tribunal, Jabalpur Bench in T.A. No. 01 of 1936 dated 9.6.87 and upheld by 
the flon'blc Supreme Court of India in No. 3464/95, I)t. 24,3.95 and further 
explained by the Central Administrative Tribunal , Calcutta Bench in D.K. 
Basu —Vs - Union of india in O.A. No. 994/90, Dl. 26.7.1991 duly accepted 
by the Government of India & flirtlici upheld liv the Ceiitial Administi an ye 

Tribunal, Guwahati Bench in Shri Ihobi Sinfln - •Vs- Union of I itli:i : ( )rs. lit 
O.A. 15/95 dated 20.01.1999. 

Ref 
	

(D G.O.l's notification No. 1701 3/02I9i-1FS-hI, Dt. 27.5.911 and (ii) Indian 
Forest Service Civil List of 1998. 

Sir, 
Most respectfully, I would like to submit the Ilkwiitg facts for your 

kind perusal and active consideration for redressal of my grievances. 

That Sir, afler a long tenure of 24 ycais in the State Forest Service, I was 
inducted in the Indian Forest Service vidc Government of India's Notification F.No. 
17013/02/96-IFS-I1, Dated 12.2.97, though I was eligible for recruitment in the Indian Forest 
Service way back in 1981. 

That Sir, (lie pi'i ucipics laid dowit iii the I tidiati Fot est Sci ice III 'Cs foi 
Triennial Cadre Review and preparation of annual Select I _ist for tecruilmncnt through 
promotion had a mythical status for Assain and latter on br Assani - Megimahiva . 1 olm ('adic 
of I.F.S. If the Triennial Cadre Review would have been there in lime anti Scicc' I isi would 
had been prepared, I would have got ploinotioll to the I . F . S. long hack with iiiticIi eailii  yeal 
of allotmcnt. But because of (lie (Ienial of this lcgitiinnic 1c111i alioii. I have stit1'ied iiuiimcnse 
hardships. 

That Sir, how it has hcii hlioI;l'iIt t' ;iiy tititH' Ilt:i( (ic  
India \'iik theji' nolilicacioii No. I Kol4/07/05..lFS.II l)ia,i )7i 	7 ii , ..i''''t1 time 
Rule 4 of time Indian Foicst Service (ahie Rules tn lilt' ,'t:.-.t il,:it 'h' nt'l 	t';)i' 	Il' State 
Goveiuiiicnt woul(! he deemed c.itcachicd just allci one \c:u mid uv,'iv I.- 
quota would be computed nim this piiii'iplc. 

'lIen Sir, the (0ve1tncuI olltidia 110 '.iii'i'd \\iiI 	li• •i•:', 
by Ilic CCIIIRII Achiiiiii,si;itjvc 'I itliulial. ( 'alii((:, Ut'u:lt u, ()A 	'i1  

--.' ----.---' 

Pry ,1 

4"',( *,q - 
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D.K. Bsu - Vs - u;on of India 1JOl) in which the Tribun.eJ has spedtically ordered for 
contpitatlon of promotion quotrt In the LI?.S., NldctIy In nccortkico whh the judgcme:t 
passed by the Central Administrative Tribunal, Jalballpu.r Bench in the case of }.K. Goswami 
—Vs- Union of India from 1980 onwards and to give seniority and the conscqucntial bcnefits 
on the basis of proforrna fixation due to enhancement in promotion quota from the 
retrospective date. 

6.1. That Sir, in view of para 4 and 5 above, I have collected the data right 
from 1966 regarding the nrimbr of senicr duty posts created under the (iovernment of Assam 
and subsequently under both the Governments of A.ssam and Mcghalaya on annual basis, 
which are appended as Anncxure - IA & lB. 

6.2. That Sir, on the basis of the principle of deemed cncadremnt of the 
senior duty posts created by the State Governments after one year and in view of the 
judgements passed by the Central Administrative Tribunals, Jatmllpur Bench and Calcutta 

- . Bench about inclusion of the post under item no. 5 of the cadre schedule fot computation of 
the promotional quota, a detailed calculation has been shown in a statement appended 
herewith as Annexur - IL 

6.3. That on the basis of Anncxure - II above, I have prepared two - 

	

	
statements, viz. Statement_ -  'A' and Statement'B'. The Statement 'A' gives details of 
authorised senior duty posts as per notification valid on the date of eligibility of the 

.4 undersigned. The Statement 'B' shows the strength of senior duty posts and the number of 
posts under item no. 5 on the basis of deemed caçadrement of the senior duty posts created by 
the State Government for computation of promotion, quota on the date of eligibility of the 
undersigned. . 

STATEMENT - 'A' 

ASSAM WING ON THE DATE OF. EUGII3ILITY OF 
THE APPLICANT 

(i) Item No. I of Notified Authoriscd Cadre Strength 	- 29 
(N.A.C.S.) as on 01.01.1981. 

(ii) - Item No. 2 of N.A.C.S. 20% of(i) 	 - 6 

(iii) Item No. 5 of N.A.C.S. 	: 	 - 4 

(iv) Promotion quota as per N.A.C.S. [33 13% of(i) + 	- 11 
(ii) + (iii)] 

(v) No. of persons working against promotion quota 	- 12 
on that date 

(vi) Vacancies in promotion quota as per NAC.S.(iv-v) 	- 0 

c -;i 
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() 	Item No. I ofdeined authorjsed cadrc sIrcntih 	- 	60 
(D.A.C.S.) ason dateof cliibiiiiy(as per inter- 
pretation oiRujc4 of the Cadre RL1ICS given in 
Jammii & Kashtnir NOIIIiC;ItIOIi detads giveil M .  

Anncxurc.j) . 

Item No. 2 ofD CS. 20% of(i) 	
-. 	12 

Iteni No. S ot I) A.C.5 I 	direct rcr(,it ic 3 1 	- 	7 

Proinotio,i (1I1Ot.4 jS Per D.A.C.S 133 I'3' of(i) ' 	- 	26 (;i) 4 

Niiciil,ri 'sfpersius wirkiiip npainsi I'iii 4 IfiIII iliot, 	- 	13 

Vac:it' in yr niilini qiiiita a per I) A ( N (lv- v) 	- 	13 

7.11it from the above aitalysis, it 	61TUent that my chance of genin 
inducted in the Indian Forest Scice in the year 10SI was [lot thcre. however the fact 
rcnt:iin 111: ii silcc slve yc:u viIh vety rapid c.xIcu\MiI 

ni lli (tqsaIlilldnt. large number of posts were created. 

8. That during 1978, the first revjew of the cadre took place for th e  Assam - 
Meghalava Joint Cadre, i.e. afier 12 years from the date of creation of Indian Forc-ci Service 
but this review of the cadrc was not done subjectivel y  since as many as 23 senior duty posts 
crcalcd by the Govcr,iiiiei,i of Assam were not included in the Indian Forest 

Scricc Cadre. All thcsc 23 posts were one year and more old. Icnce: tile scenario of the Stemcnt - 
above in 1983 would have been as below: 

STATEr1,N1'_ _B' 

C'? VJl Ui.UI.j)j 

(i) 	Item No. I of D.A.C,S. 	 - 	64 
Item No. 2 of D.A.C.S i.e. 20% 01(i) - 	13 
Item No. 5 of D.A.C.S. i.e. 15% of the 
(iici sect isils 

Promotion quota as per D.A.C.S., i.e. 133 1/3% 2 
01(i) + (ii) + 

Reti rcn)L:fl( vacanc\' due to reliremeri I 	 3 
SI\n & 6 and 'aCanc\' (luc to death 	NI N 12 Is) 	N!d pwiiustiniial qisisla 	 . 	.. 

	

- 	S  
isisder 	 Iinis (lU)I:l ns pet 	I 2 

_* -."---- 

— 
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• 	• 	 9. That si,, on (lie basis of.the deemed date .of ciicadrcmcnt of the sznior duty 

• / posts created by the State Government as per ifltcfprctaiion of Ru:e 4 of the Cadre Rule: i 
have worked out the deemed date of promotion of aU thc proinolec lndit Forest Scrice 
Officers of the State. 1 am enclosing herewith a statement as Annexurc - 111 for favour of 
your kind Icrusal. wherein my name and posili ii is clearly shown againct serial no. 33. 
However. (fIle to rciirciiieii( vacancy of' SI. No. I & ( ol' Aiincxiiic-Il I :Ifld due to Ilic dcnih of 

7 	 SI. No. 12, ir.' position gets elevated to 30 mid hencc niv eligibility is conflrrrcd as in 'vi) of 

4 	 the above statcrncnt '13'. 	 .  

In view of lite aforesaid submission, it is humbly praycd that based on the 

	

• 	 D.A.C.S. given in the Statement - 	' as on 01.01.1983. the date of pronjotion and 
consequent year of allotment may kindly be re-fixed and notified accordirglv. 

	

- 	 • 	
Enc1 ASt.4JPiOVC. 	 ...•.. 	• -• 	YoursJiithft: 

	

Ilk 	

(JituDas). 
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GOVERNMENT OF ASSAM 

OFFiCE OF TilE PRINCIpAL Cl IJEF CONSERVATOR OF FORESTs: 
RE11td3,jJ :: GUWAIIA1]..8 

No. FE.24/36/99, 	
Di. Guwahati the 3 I" Mar.,'99 

	

From: 	P. Laba1.F.S., 

Principal Chief Conservator of Forests, 
Assam. 

To 

Thc Commissioner & Secretary to the Govt. olAssarn; 
Forest Department., Dispur, 	 - 
Guwahatj —6. 

Sub: 	
Representation of State Forest Service Officers of Assarn for change in 
Year of allotment in the I.F.S. 

Sir, 

I am forwarding. herewith the representations submitted individually by 
the following officers selected in the Indian Forest Service from the State Forest Service 
Cadrc with their particulars as showrt below: 

of 	Year of cad to 

toP. 

Shri Sarat Ch. Phatowali 	1967 	1995 	 1990  
Shri Tapash Kr. Das 	 1971 	1995 	1990 Shni Surendra Nath Burago!tajn 1972 	1995 	1990 Shri Binod Biharee Nobis 	1973 	1995 	Not yet allotted Shrj K.anak Ch. Dutta 	1971 	1997 	1991 Shri SurajitDu(ta 	 1972 	i997 	 1991 Md. Shaherul Islam 	 1972 	1997 	1991 Shni Hara Prasad Phukan 	1972 	1997 	1991 Shri Durga Kanta I3asumatary 	1973 	1997 ShrijjluDas 	 197 	

1991 

	

3 	1997 	1991 

Ind 	 The represefltntjois. are based on the notifjcatioti of thc (ovcfp,ci( o( ia, 
Ministry of Enviromnew and Forests vide No. 18O14/07/951,:SII Dated 27 .02.1997, whjcli pertain 10 review of the year of allotment of the State Forest Service Officers of 

 Jammu & Kaslimnir State d rclixing the deemed year of allot,ncut on time 
asls of deemed cadre posts arlsmg ou(ion-conversmon of posts created to the cadre f

o r a Consldclabie length of time ( copy  enclosed for ready refereimee ) Thus, a post was 



, & 	

- 

•' Ci 	 / 

considcrcd as a dCCrnCd Cfll,c post OUC ye;'r afler ifs ( CIti'n and:- cadre 51Icngth it the 1)iI)f ()1 I"lle. on vJ'j - f 	an uIfj.i•.- 	;fi.'ihI Ji:u. 	
of ji'I 	'Ip. aJ Jotjnnt \Va COI)SRIc ed and 'ctiC(1 	 v ;u  

I am also Cuclosing heicwj,h a copy of 
I in' ndcr date(( () fil .i I Ccn1riJ Adin in istrative Tribunal Guwaij l3cnch in Sin I 

Ihnljj 'Sill).."ll 	V5 	1 111oj 	f ]idia and Others in O.A. No 15 011 995, 
which upheld the prnHphe as jntetj out in the rcprescntalions for favour of your rcady reference 
	- 	 - 

I have Carefully g'nc through cach of tin' Cp1csclIt;lj)I)s Itt by the .ofccrs as listed above and to sLate 111,11 the SccnIrj() that has c:ncrIcd in th State of Assam is no different than what was 'iii Janunu & Kasli;nir, ihc rckv;i aIIflcxircs 
submitted along\\'ith the reprcscntaljons ate based on Thcts and figuics only aini the 
computajion and IfllCrcnce made thereof have the strongroun(1 to warran[ lvoLIrabje 
consideration The oases as represented merit the similar consklcratjo,i as have been 
meted out to the State Forest Servi Oflicc,5 & Kashmjr Sta1c 

I would rcucst you to kindly send the rcpsnt1jons to the Gm'crnfl1cnt 
of India in the MinistrY. of Environment and iurcstsj(h 

Iong rccoIflhl,en(j,tiQ,15 for favourabl e  review as has already been done by the 
of India in the CaSe olth State Forest Scrvjc .Ocer of Jammnu & Kash,njr vide noti1mcaIj( 

No l014/07/95 IFS-Il, Dt. 27.02.97. 

YOUTS faithf,jhj- 

Principal Chief Comiservator of Forct, 
..::' Assa,ij Guwahati 

Memo No.1--E24/36,99A 	
D[.Gutfj Copy in advance to: 	 tIme 3 J' Mar.,'99  

The Secreto the Govcrnwc,t of India, Ministry of Lnvirotmj11e,,t and Forests, Paavaran Bhavan, C.G.o 
COW)ICX 

Loditi Road, New Dclhj - 111) 003 for favour of his kind infomatjon and need flu acti 

lime Inspector General of Fo,csts Al. Spcc4mi 
SecIc(ary, Mini Environment and Forests, Go'cin,11 of India, Par 
	 stry of 
yavarari Blmava,i C.( .() ('ormmplcx Lodhi Road New Delhi — 110 003 for f

avotirol'Ills kind info,, flat ion amid uce I hit act ion. 

( I' 	I :ihii 	)• Pm 11t-j1 	CI1ICi()FII:lf(,, nI Fni "yi: 
:1\Ssauus 

• 	An early action is requested 

Encl As stated above. 

I 
•-... 	 :; 
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'- From 

Jitu Das,I.FS 

tivisiona' Forest  Officer East DiviSjO GUwahati 
Dated Guwahati 
The 5 January 2001. 

To, 
The Secretary to the Govt. of India, 
Ministry of Envfronment and Forests, 
Parysvaran Bhavan; C. G. 0. Complex, 
Lodhi Road, 
New Delhi - 110 003. 

Sub :- Application requesting ro.flxatlon of year oraliotment and the date 
of appointment In the Indian For.st SsrvIc,. 

Ref. Letter Nos FE. 24136199A dated 31.03.1 999 from the P. C. C. F. Assam to the Secretary to the 
 G. 0.  Foree ; F 	 I., Ministry of the Environment & 

RE. 38199/72 dated 20.07.1999 from the Jt. Secretary to the 
Govt. of Assam, Forest Departntent and No 160111 02/99 - IFS II 
dated 20.08.1999 from the Under Secretary to the Govt. of India, 
Ministry of Environment and Forests, New Delhi. 

Sir, 

In inviting your kind attention to the letter cited under reference, I 
would most respectfully submit the following facts for favour of your perusal 
and expeditious redressal of my grievances. 

That sir, how apathetic the office of the Principal Secretary to 
the Govt. of Assam, Forest Department towards the promote, Forest officers 
is amply manifest In their responses to such an Important Issue, While the 
P.C.C.F. Assam, on receipt of my representation forwarded it on 31.03.1999, 
the office of the Principal Secretary to the Govt. of Assam Forest Department 
took almost four months to forward It to the Govt. of India on 20.07.1999. But 
it was heartening to find the quick response from the Govt. of India In their 
letter dated 20.08.1999 before expiry of even one month from the date of 
receipt of the letter from the Jt. Secy. to the Govt. of Asam, Forest 
Department. 

That sir, while the Issue related to the promotee forest officers, 
with longer part of their service life spent, had been languishing in some 
unattended file of the office of the Principal Secretary to the Govt. of Assam, 
Forest Department for more than 18 months (I), it was heartening to note the 
promptness of the same office in obtaining the approval of the Joint Cadre 
Authority, meeting them at the G.N.B air port, Guwahati, for the promotion of 
the direct recruit i.F.S officers as soon as it became due to them. 

That sir, the Principal Secretary to the Govt. of Assam was 
reminded on several occasions for taking immediate actions in the matter but 
his studious indifference In the matter can only be construed as a 

A40 



- 

/1 
r%f  

I' premeditated design to debar the indigenous people. from getting their due 
aspiration fulfilled, I am enclosing here with copies of some of the reminders 
given to the Commissioner and Secretary to the Govt. of Assam Forest 
Department for your kind perusal. 

That sir, The latest judgement given by the Hon'bie Supreme 
Court of India in Civil Appeal no. 2500 of 1999 on 07.12.2000. (S. 
Ramanathan appellant Vs Union of India - respondent) has set the 
matter related to my prayer of antedated promotion with consequent fixation 
of correct year of allotment at an irrevocable status. This land mark judgement 
of the Hon'ble Supreme court has set at rest all doubts and misconceptions 
regarding the responelbiliflea and obligations of the authorities vie - a - vie 
the legitimate aspiratlone of the employees. 

In view of the foregoing paras and particularly para I to 3, I would 
most fervently request your kind intervention in this matter and to take 
expeditious actions for redressal of my grievances, 

Your, faithfully', 

Copy 
in advance forwarded for favour of kind perusal and taking 

necessary action to: 

The Secretary to the Govt. of India, Ministry of Environment & Forests, New Delhi. 
Copy Forwarded for favour of information and taking necessary action to 

	

I. 	The Secretary to the Govt. 
of India, Ministry of Personnel, New - Delhi. 

The Chief Secretary to the Govt. of Assam, Dispur, Guwahati. 
The Joint Secretary to the Govt. of India, Prime Ministers office, New 
Delhi. 

i:. 

.4. 

I ,  

I. 
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IA'1'EMEN1' - A 

URI JIV1IW 

When due 
When actually done 

• 1969 Not done 

1970 
- P1y done serv1g the purpose ot' newly 

emerged State of Meghalaya. 

1975 Not done Cadre was increased due to increase in 
percentage of central deputation and 
training reserve quota, only a matheinjj. 
cal adjusttneit. 

1978 - Done 

1981 Not done 

1984 Not done 

1987 Not done li 	1988 cadre strength was increase(l 1r 
Mallieniatical adjuStIllent due to change 

• 

Of percentage against Slate Deputation  
Reserve wid clubbing up of items 

kno 
6, 7 & 

8 as item no. 6 of the Auuexurell 

1990 Not done 

1993 Not done 

1995 
- Done 

1996 	•. Not done 

It; - 

S 
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1967 Not done 
1968 Not done 

• 1969 Not done 
1970 Not done 
1971 Not done 
1972 Not done 
1973 Not done 
1974 Not done 

• 1975 Done as a special case lbr one person Selectcd Against 7 (seven) vacancies 1976 Not done 
1977 Done 
1978 Not done 
1979 Not done 
1930 Not done 
1981 Not done 
1932 Not done 
1983 Done 
1984 Notijo,ie 
1985 Not done 
1936 Not done 
1987 Not done 
1988 Not done 
1989 Not done 
1990 Not done 
1991 Not done 
1992 Not done 
1993 Not done 
1994 Done 
1995 Not done 
1996 Doc 
1997 Not done 
1993 Not done 

to IT 

- 	 t 
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Governn'.cntoflndia 

Ministry of Envi; uimcnt and Forests 

Pa:yavaran 13havan, C.G.O. Complex, 
• 	

I •O(lhi R01(1, New DcIhi - 110003.  

Dai I the 27th  February. 1997. 

To 
The Chief Secretary. 
GovLofja;nmu & Kashinir, 

• 	Srinagar. 

Sub: 	Indian Forest Service - J & K Cadre - Revision of seniority of officers 
appOrnted on the basis of 1995 Select List. 

Sir, 
I am directed to say that S/Shn V.P. Modi and 27 other State Forest Service 

Officers of your State were appointed to the Indian Forest Service (IFS) of J & K Cadre by 
promotion vide this Ministry's Notification No. 17013/07/95-IFS-I1 dated 12.9.95. all the 28 
officers were assignedl991 as their Year of Allotment in terms of the provisions of rule 3(2) 
(a) and 3 (2) (c) of the IFS (Regulation of Seniority) Rules, 1968 vide this Ministry's Order 
No. 18014/7/95-IFS-il, Di 30.10.95. 

Representations have been received from the officers concerned that if the 
Select List had been prepared annually, as envisaged in the IFS (Appointment by Promotion) 
Regulations, 1966, they would have been appointed to IFS earlier and consequently they 
would have got higher Year of Allotment than 1991 and higher seniority position than 
assigned now. 

• 
1 The Government of Jamrnu & Kashmir also recommended the relaxation of 

Rules/Regulations in order to assign higher Year of Allotment and seniority to the officers 
concerned, because the Select List of 1995 from wich the above said 28 officers were 

1 appointed was prepared after a gap of about 20 years. 

.............. The matter has been considered carefully. It is felt that undue hardship has 
been caused to these officers due to delays in the Conduct of Cadre Reviews and holding of 
Selection Committee meetings. if the Selection Committee meetings were held annually, 
these officers would have been appointed to IFS much earlier and would have got higher 
Years of Allotment and seniority. 

1 

5. 	 In view of the undue hardship caused to the officers concerned, the Central 
Government, in exercise of the powers conferred by rule 3 of the All India Services 
(Conditions of Service - Residuary Matters) Rules, 1960, as a ONE TIME measure is pleased 
to assign deemed dates of appointment to the service as shown in Column '3" and 
determination of Year of Allotment as shown in Column "4" of the table below. Accordingly, 
the deemed date of appointment of these officers have been worked out on the basis of 
deemed, cadre review, inclusion of their names from the year 1980 onwards which is 
calculated on the basis of vacancies in promotion quota at the appropriate periods and then 
applying the provisions of rule 3 of the IFS (Regulation of Scnioritv) Rules. 1968, on the 
basis of their deemed dates of appointment to the IFS for assigning Year of Allotment and 
inter-se seniority.. (Statements A and B indicating as to how the vacancies were arrived at and 
the names of officers, who would be accommodated against each vacancy are enclosed for 
information. 

r-' 
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Sl.No. 	 Name 	 Deemed date of 	Revised Year of 
Appointment (3 1" 	Allotment based 
Dcc. of th car) 	on Ccl. (3) 

I 	 2 	 3 	 4 

S/Sun 	
0 

 V.P.MOdi 31.12.80. 1976, 
 H.A.Kawoosa 31.12.83 1978 
 B.K. Sharma 	 'Y 	' -do- 1978 
 ShahniazNaqashbandi . -do- 1978 

S. 	. Y.S. Narsinghia 	. -do- 1978 
 S.S. Bali -do- . 	1978 
 A.R. Wadoo 	 . -do- 1.978 
 V.K.Zadoo -do- 1978 

I Chander Mohan Seth -do- 1978 
 ShafatAhmed -do- 1978 

U S.K. Kajuria 	 . -do- 1978 
U. ShamimMohd.Khan 31.12.86 1982 

 PcerBashsiralwiodQuarjrj 31.12.88 1984 
 Subbash Chander Shaima 31.12.89 1985 

IS. 	. SurajPrakashShanna 	._., . 	-do- 1985 
 Naz-inderSingh . 31.12.90 1986 
 •lJpinderPachnanda 	 . -do- 1986 
 Abdu1QayoomKlan 

.

-do- J 986 
 Mohd. Shafiq Khan -do- 1986 
 ManuRaj Singh -do- 1986 
 Lalit Kumar Sharma -do- 1986  ManzoorAhmed -do- 1986  MukerjectShanna 	. . - -do- 1986  ArunKumar -do- 1986  Asgarinayatullali 	. -do- 1986  A.R. Latoo -do- . 1986 .  M.A. 1-lakak 	.... 	-, . 	31.12.92 1988  NissarAhinedHakeem 31.12.92 1988 

NOTE :The revision presently covers only those officers who have been actually appointed to 
IFS ofi & KCadre on the basis of 1995 Select List. 

6. 	For purposes of inter-sc-seniority, they shall be placed below the direct recruits of 
the corresponding Year of Allotment in the same order. 

Yours faithfully, 

Sd/-A.S.N.Murti, 
Under Secretary to the Govt. of India. 

Copy to: 

Department of Personnel & Train, North Block, New Delhi (AIS-! Section). 
Their case No. F. No. 14014/32/96 - MS-I refers. 

Copy also: 
Guard File. 	,:• 
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I .  

the SLe GovornnIe,)L in 	 Of the applicant forwarded on 
5.11.1993 taking note of the fact that vigilance C53e and the 
adverse 	rkn wore expunged dut ing the pendency of th 
matter. The. applicant was; thereafter appointed in the,'Indian 

F3re'ts Service vjdc Uotjfjcatjon 
I 	' 	

;•;ç segmen. The app1icant d 	not rceive his yoarof.aotrnent 
 He agan nioved Lhs l)cnLI) by way of an Orgnaj app1joaton 

which was numbered and reyis. •as O.A. No. 238 of .1990. ly 
order dated 10.11.1999 the applicatjon'3 'diapoed' 

of 

directing the repondents to consider the repre3entatjon;,j1pd 
.,:. by 

the"applicant and dispose of the matter by.a:reàsoflethorder 
........................................... '.:•' 

d,'i Pursuapt 'to Lite  said order th 	respondent3 passed.:.the order 
:;':.' .,i. 	•'.-• • dated 3.5.2000 which i.s assailed , 

 in this 'proceedjrig.' The 
"Goverlilnenc of India indjcacd 	thQt in the'year."1936 the 

II 

applicant,t was conaidered by the Selection'Committeeandthe 
•."? Selection: 	OInInittce tound him unfit for 

-r 	 I' 
Iflda 	oc,est Service. 	tie was again considered 	the , 	/ 	

I_1 
• 	 •'.. 	

. 	 .. 	 ' 	 . 	

• 	 '.. 	 '' 	
•'.,- ,' 	 ,,; cubsequent 	 i on 	The name of the applicant 'was"at,': the • 	,. 	 • 	

' 	 I; 	 d $,') 
1,i,j 

* 1 	 - - 	, 	

'••! 	•••' •0,, 	 Ji . b:o,of the list at serial No. 6.Since there'.wore only" three 

Pro.fllo .Ld on vcjcanci e at !hdt t ime the applxcant could not be  
appojr,ted to 11'S on the basis of the Select List. ,On.granting 

of Statehood to Arunachal L'radesh' Mizorarn and Goa in1987, the 
/ 	.•'• 	•. 	 .. 	.•. 	* UnicnTr~ critorj() ffi cfj -jjre. cL 1ho 1L 	had to be, ràconatjtuted. The 

	

• 	newly. Lruied, cjdr. w.i:: 	t,nHe,i • a; 	Li t e 	AGMU'r cadr9. 	In 	the 

	

• 	process, 	the Select i on Cth:tIiij I: 1 . 	could not ,  meet 	t ro yu J.r 
interval after 1987 and tI 	eloct ion Commjtee met '. only in 
199:G 	nd on the basis of Lhie oiecLjor Committee Meeting held 

on 19' eie app1icdn 	alonywth others were appointed on 
26.9.1996. 'The •legitirna&:y oL the action of the respondents 
including the ai:ore:ajd odor 	under challenge as arbitrary 

• 	Mr. 	U. 	IIi 	;ri:y 	 .r;ted 1eounscl 	appearing 	u 

1ajaii. 	JI 	i 	rii.I 	l  IIt 'TiL.[ 1 (' 'rI ' ut 	1Lcflticn to t h e 
•• 'l 	, 	

' : 	 • thai: in it 	dnJ.ay Lu 	 liq ',hu Selectjon Committee
, 
 Meeting. 
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authority 	Laiied 	to 	discharge 	its 	statutory 
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I ii in holdi wi U. SuJ ct ion Commit Lee leeLincj each and 
/1 	eVery , 	 Hd tilti eay L 

0 
iI U to rmp1y witir tile maflat0Ly 

LequrelIIcnt 	0 n'joined 	in 	Lhc 	r.yulation 	5 	of )the 	IFS 
I 

(Appointment by,tonioi:,ti) Ilequ,ia,tjo i 	4The learned. 

aub:ni L ted that 	ho reipc.ndent utho ty iailed to consIder the 

cane crC the applicurIf: .ñ pLvc,rr [)crpecti.ve and thereby:causecl 
I 	. 	

• grave fdilure. of justice. fir. A.DehRoy 1  learned Sr,.CG.S.C. 
- 	£o 	the Lespondents rant zL mg tli 	claijn of the' applicant. 

submitted that ltITe case of the applicant was consideredby. the 

respondents and when found f i t he was promoted. 'I4r'A,DebRoy,r 
I 	 • 

1earnjd Sr. C.G.S.c. submitted that dueto -­`r'e6on gtTtuft on ,  oV 

the ctdre authority the Selection 

bc,1 hcid in accordance with U:yulatjon 5. Thu learned, Sr. 

C C S C placcd befor e us Lime Minutes of tne Meeting the 

SeecL:ion Committee held on 31.12.1987 along with :thdintesr 

of •tte 1jelection Committee tleting dated 26.3.l996. AdmItt e dl y  
• 	

• tI)e 	lCCtiOfl Committee fleeting was held in theyear 5 1987 

Thereafter no fleetiny 	1. tr' Selection committee a s th eldt l ll 

2 3 199G 
 

that Lou at the 	rmL:onon zind th.recton of the 
Princip1 sit of the Tribual. A perusal of the Regu1atjon 5 it 

rn that Sci ect ion Comiiiit tee fleet im shall ordinarily meet 

at iIitc:v1s not exceeding oneyer and pepare.a listOf such 

members 01: the State Civil Service as are. held by them to be 

5uit;Lie, 1:or prmnot ion tO the service. The said q1ause 

reqiifrej LIICmL the nuliber of Ine!nber3 of theate Ci.vil'Servjce' 

ir1e1uc'th1 in the 11: 	nlitj 1 not be triore than twice the number 01! 

substantive vacancies 	nticipate.d in the coure;f:Ithe:perjoa 
1)1 	I wt I ,. sii..mit Is:m 	•IllIfImIjmIq 	Er. 0111 th 	dAtO of proparation.lj:ji• 
Uridc. 	':1atic 	(2) 	trw Selection Committeô was required to 
CormS(h. 	tire ';.1en 	member:; of ,  State Civil Service in the 

order o1: a zeniorimy in that. service ,  of a number which. was 
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the first date 1  of January of the year 
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meets and the numberof....member5;.of.th..4Stt%C. 
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Selection committee meeting cannot, be said to be agooarea0 
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applica 	and porori3 like JiLuaLod. De1y 	:'hing the 
Se1ectjorj Committee Meeting Undoubtedly .caused 
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IN-T-FIE-GMiHAfl*IIGPttOURT'  
[THE HIGH CORT OF ASSAM-NAALAND, MEGHALAYA, MANIPUR, 

TRIPUA1VIIZORAMjJD ARUNACHALPRADESH] 

0 	NO ......... ................. OF 	)_ 
Appellant 

Petitioner 

Versus 	 Respondent 

Know all men by these presents that the above named............ .. ....... 

do hereby nominate, constitute and appoint Sri/iti. 
 .... 

.. ..4.1?!vVvv4-\.... . ...Lk. 
.......................Advocate and such of the undermentioned Advocates as shall accept (his 

Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter 
noted above and in connection therewith and for that purpose to do all acts whatsover in that connection 
including depositing or drawing money, filing in or taking out papers,deeds of composition etc. for me/ 
us and on my/our behalf and I/We agree to ratify and confirm all acts to be done by the said 
Advocates as mine/ ours for all intents and purposes. In case of non-payment of the stipulated fee in 
full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this .. . 4.......day of hx .. -~.  

N. M. LAHIRI (Sr. Adv) 	K.R. PATHAK 	 D. C. MAHANTA (Sr. Adv) 	MRS K. BHATTACHARYYA 
T. N. PHUKAN (Sr. Adv) 	BHUBANESWAR KALITA (I) 	T.C. KHATRI 	 A.K. BARPUJARI 
B.M. GOSWAMI (Sr. Adv) 	B.R. DAS (Sr. Adv) 	 MS. BINOYA DUTTA 	 S. S. SHARMA 
J.P. BHATTACHARJEE(Sr. Adv) S.P. DEKA 	 B. BANERJEE 	 S.P. ROY 
D. C. SHARMA 	. 	 V.K. DEWAN (Sr. Adv) 	R.K. JAIN 	 N.D. SARKAR 
B.K. GOSWAMI (Sr. Adv) 	D.R. GUHA 	 MRS. A. HAZARIKA 	 K.K. BHATRA 
A. M. MAZUMDAR (Sr. Adv) 	S.A. LASKAR 	 G.K. BHAUACHARYYA (Sr. Adv) R.P. SHARMA 
PK. BARUA (Sr. Adv) 	SAUKAT ALl (Sr. Adv) 	P. PATHAK (Sr. Adv) 	 S.C. BISWAS 

S . N. BHUYAN (Sr. Adv) 	B.K. ACHARYYA 	 T.C. MAJUMDAR (Sr. Mv) 	P.C. ROYMEDHI 

J.K. BARUAH (Sr. Adv) 	MRS. USHA BARUAH 	DR HAREN DAS (Sr. Adv) 	UTPAL DAS (I) 

ANIL SARMA (Sr. Adv) 	N.C. DAS (Sr. Adv) 	 8.K. SARMA (Sr. Adv) 	DR. S.S. HARLALKA 

B.K. DAS (Sr. Adv) 	 A.K. BHA1TACHARYYA(Sr. Mv) 	B.C. MALAKAR 	 D.R G000I 

M.A. LASKAR (Sr. Adv) 	A.B. CHOUDHURY 	 SAMSUL HUDA 	 K. BASAR 

S.N. CHETIA 	 R.K. AGARWALLA 	 BHADRESWAR TANTI 	A.S. CHOUDHURY (Sr. Adv.) 

A.S. BHATTACHARYYA (Sr. Adv) T.S. DEKA (Sr. Adv) 	 N.N. SARMA 	 DINDAYAL AGARWALA 
A.R. BANERJEE (Sr. Adv) 	K.P SARMA(Sr. Ady) 	 JANARDAN DAS 	 KAMAL AGARWAL 

A.R BARTHAKUR (Sr. Adv) 	B.P. BORAH (Sr. Adv) 	CHAITANYA BARUAH (Sr. Adv) MD. SAMNUR ALl 
O.K. HAZARIKA (Sr. Adv) 	H.K. SARMA. 	.. 	 A.C. SARMA 	 JOYDEV CH. DAS 

N.N. SAIKIA (Sr. Adv) . 	 PRABIN BARTHAKUR(Sr. Adv) V . S. SINGHA 	 V.K. BHATRA 

J.M.CHOUDHURY (Sr. Adv) 	M.C. BARTHAKUR 	 N.Z. AHMED 	 A.C. BORBORA 

P.K. GOSWAMI (Sr. Adv) 	P.C. GAYAN 	 N.C. PHUKAN 	 P.K. KALITA 

P.G. BARUAH (Sr. Adv) 	C.K. SHARMA BARUA (Sr.SAdv) MUNIN (GAUTOM) SAR?vlA 	JASABANTA DEB 

C.R. DE (Sr. Adv) 	. 	 ANUP KR. DAS 	 FAIZNUR ALl 	 SAILEN MEDHI 	 o 

D.K. BHATTACI-IARYYA (Sr. Adv) DR Y.K. PHUKAN (Sr. Mv) 	D.K. KAKAT! 	 MRS. M.B. DUTTA CHOUDI-IURY 

O.K. TALUKDAR (Sr. Adv) 	DIBAKAR GOSWAMI 	 G.N. SAHEWALLA (Sr. Adv) 	P.C. GOSWAMI 

R.P AGARWALA (Sr. Adv) 	HIRENDRA NATH SARMA(Sr. Adv) G.K. JOSHI (Sr. Adv) 	 APURBA SARMA (I) 

D.P. CHALIHA (Sr. Adv) 	BIJON cH. DAS 	 A.A. MIR 	 K.H. (SALIM) CHOUDHURY (Sr.Adv) 

MRS K. DEKA. 	 R. L. YADAV 	 MS. REKHA CHAKRABORUY A.K. PURKAYASTHA 

BISHNU PRASHAD 	 PRAFULLA ROY 	 B.PKATAKEY (Sr. Adv) 	ASHIS DAS GUPTA 

S.S. RAHMAN 	 A. C. BURAGOHAIN 	 MRS. JHARANA BORAH 	L.P. SHARMA 

GOLAP SARMA 	 B.L. SINGHA 	 S.N. SARMA (Sr. Adv) 	VIJAY HANSARIA 

S.R. BHATTACHARJEE (Sr. Adv) P.K. MUSAHARY 	 MD. ABDUL MANNAN 	B.N. SARMA 

P.C. DEKA (Sr. Adv) 	 M. Z. AHMED 	 DILIP KR DAS (Sr. Adv) 	J.L. SARKAR 

BHARGAV CHOUDHURY 	R. P. KAKOTI 	 PRADIP KHATANIAR 	R.C. SANCHATI 

P.K. DAS 	 G. GOPAL 	 N. CHAKRAVORTY (Sr. Adv) 	J.P. BORA 

A.K. CHAUDHURI 	 B.K. OHOSE (Sr. Adv) 	MRS. K. YADAV 	 SISHIR DUTTA 

B.R. DEY 	 S.K. BARKATAKI 	 AMTAV ROY (Sr. Adv) 	C.R. BORAH 

AK. PHOOKAN (Sr. Adv) 	DR N.K. SINGHA 	 DR B. P TODI(Sr. Adv) 	P.K. GOSWAMI (I) 



-•_,'., 

• 	 (2) 

t*S DEKA DR A.K.G. THAKURIA 

M SAHEWALLA D K MISRA (Sr Adv) 
.'rHA;'SARKAR DR A.K. SARAF (Sr. Adv) 

MRS. RUMA BORDOLOI R.C. BARPATRAGOHAIN 

B.A.JAIN MD ALl SEIKH 
NILOY DUTTA (Sr. Mv) 	. B.K. TALUKDAR 

CHOWDHURY .;..cnNMoY N. CHOUDHURY 
:IS.C.SARMA ' 	G.P. BHOWMIK 

• 	 "SK. Ni. MOHAMMAD MD. ABDUL HAKIM (I) 
GIRISH FvfISHRA, UPENDRA N DAS 
JOGINDER SINGH (Sr. Adv)' SANJOY MITRA 
ABU SHARIF MS. KALYANIDEVI 
RN, BARTHAKUR PARAMANANDA TALUKDAR 
B.B. NARZARI MANABENDRA NATH 
MD,ABDUL WANED ' O.K. KOTOKY 
NASIMUDDINAHMED • 	MS. MONIDEEPA SARMA 

• MANORANJAN DAS MS. BINUPAMA RAJKHOWA 
• DR GOBIND LAL T..BIDYUT BIKASH 

B. C. PATHAK 	• S.B. SARMA 
• 	 F. H. LASKAR: S.K. SAHA 	,•• 

MRS. M. HAZARIKA YADAB DOLOI 
• SAURAV'KATAKI 	' 	 • R.C. DAS 	: 

MD. ABDUL HAl 	 • P.K. TIWARI 
GAUTAMUZIR b;c. LAHIRI -: 
H.R.A. CHOUDHURY PRANAB BORAH 
MRS, MANJULA DAS • 	DR (MS.) S. RAHMAN 
BRABENDRA N. SARMA • ' MRS. S.D. BHAUACHARYYA 
BENU DHARDAS R.K. JAITLY 
S. L. TULSHYAN 	• .MANOJITBHUYAN 
N. N. KARMAKAR R. BARPUJARI 
MRS REETA BORBORA B.K. CHOUDHRY 

• 	NRISI-IIKESH ROY 	• MRS. NIRUPAMA SAIKIA 
PRADIP DAS 	• JENAT MOLLAN 
MD. M. H. RAJBARBHU1YAN, PUSPAKT.BORA 
MRS. : B. KHARBHISH M.L. SHARMA 
D.N. CHOUDHURY MS. TR!BENI GOSWAMI 

• 
S.S. GOSWAMI R.K. MALAKA 

• 	L.P. DUTTA BISWAJYOTI TALUKDAR 
K.K MAHANTA 	•' P.K. BARMAN 
JAGDISH SHARMA 	• 	 • M.S DEKA 
P.a DEKA' 	, ANIL CH. DUTrA 

• 	 MONINDRA SINGH 	' SINGHNAD CHQUDI-IURY 
•N.R, PHOOKAN' 	• DILIP MOZUMPER.  
K.P. PATHAK (Sr. Adv) 	' A.M. BUZARBARUAH () 
ARUP KR. GOSWAMI ' 	ARUP KR. SHARMA (I) 
S.S. DEY 	, 	 • . MD. JAS!MUDDIN AHMED 
DIGANTADAS 	 • DR P.N. HAZARIKA 
MRS. B. ACHARVA ZIAULKAMAR 
DILIP CHOUDHURY 	. 	 • 	 ' MRS. M. PHUKAN 
LAKSHESWAR TALUKDAR R.K. SAIKIA. 
s.P:MAHANTA 	• 	

0  

SUBRATANATH 
• 

	
SK. CH. MOHAMMAD' . 	DHANESHDAS 
I-IASIBURRAHMAN 	. 	 ' ' 	H.N.GOSWAMI 
MS. AJANTA DHAR H.P. BARMAF'4 

• 	 B. IBOCHOWBA SARMA MS. JYOTI TALUKDAR. 
A.K. MAHESWARI 	' S.K. SHARMA 

• 	 P.N. SINGH 	 • L.R. DUTTA 
NILAMONI GOSWAMI 	• J.N. CHAKRAVARTY 
MS. BHARATI DEVI QI S. KUTUBUDDIN 
D 	Z.N,.HARMA 	, S.K. KEJRIWAL 
'K.K. DEY • MS. PRATIMA DAS 
H.K SAIKIA 	• JAGANNATH BARUAH 
G.K. OUTTA •, MD. M. AHMED 
B.MRINAL'CHOUDHURY • . 	MS. B.K. DEVI GOSWAMI 
KUMUDBARUAH . 	 B.C. SHARMA 

- , 
	 K.C. MAJUMDAR 	• 	 • MS. J.D. ACHARYYA 

APURBA KR. SHARMA • V.M. THOMAS 
• NAZRUL ISLAM' 	• K.K. PHUKAN 
RAJIB BORUAH 	• 	 • B. DEVA GOSWAMI 
SRIKANTA HAZARIKA • 	AMAL CH. DAS 

-' 	
K.N. CHOLJDHURY (Sr. Adv) MS. BAHARUN SAIKIA 
MRS.'ABHABHAlTACHARYYA MRINAL KR. CHOUDHURY 
A:K. TI-1AKUR 	. 	 • 	 ' S.R. SEN.. 	• 	 • 	 * 

A.C. MAHANTA 	• •, MS. AHMEDA BEGUM 
MS. BHUMIKA CHOUDHURY D.C. KATH HAZARIKA 

- . 	 . -.* 	 • 

MD. MOTIUR RT'N 
MS. DIPTI DASY'  
GOPINATH DAS 
M.K. 
DR P.K.SAIKIA 
MS. BASANA RAJKHOWA 
MS. KAI,IANA ROY 
B.M. SARMA' 
S.C. DUTTA ROY 
S.L.JAIN 
B.K. BHA1TACHARYYA 
MS. ANUPAMA DEVI 
MS. M. BUZARBARUAH 
MS. MRIDULA DEV! 
BHASKARJ. DUUA 
MANIKCHANDA 
K.K. MOUJ 
B.B. GOGOI 
ABDURROSHID 
M.RPATHAK 
P.K.SHARMA 
P.K. BARMAN 
RAJEN CHOUDI-{URY, 
MD. NAZIMUDPN AHMED, 
MD. HAURRAHMAN 
Dn P.K. CHOUDHURY 
JAVANTACHUTIA 
A.K. ROY 
R.K. PAUL 
ASWINI THAKUR 
JOG ES WAR SAl KIA 
A.K. SARKAR 

.P.B.MAJUMDAR 
L.M. KSHETRY 
M.K.SAIKIA 
A.J.DAS 
BISHNU BURAGOHAIN 
A.F.G. OSMANI 
MS MADHURI SINGH 
SANJIB SAIKIA 
MS, PORI BARMAN 
MD.A. SABUR CHOUDHURY 
R.N.KALITA 
MS. MANOSHI HAZARIKA 
MS.A BHAGAWATI 
RANJAN BARUAH 
JNAN CH. NATH 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 
UPAMANYU HAZARIKA 
AMLAN DulrA 
BILLAL HUSSAIN 
T.J. MAHANTA 
M.D. CHOUDHURY 
MS. S. DEKA BARUAH 
MS. NILIMA DEVI 
SATYEN SHARMA 
RAM CH. SAIKIA 
UJJAL BHUYAN • 
HEMCH. DUTrA • 
DIBAKAR SHARMA 
MS. A.G. BARUAH 
MS. MANJULI DEV 
AMARENDRA CHOUDHURY 
DR P.K. BHUYAN 
MS. G.D. MAZUMDAR 
JYOTIRMOY ROY 
ASHIS BHATTACNARJEE 
MS. PRANATI SHARMAH 

• MS.R.T. PHOOKAN 
KHARGESWAR DAS 
H.K. BAISHYA 
BISWA NATH SHARMA 

'CHANDANDAS 
0 

S.K.LAHKAR. 

RASAMAY DUTTA 
MS. S. BAYAN ROY 
S.N.DEVNATH 0 

D.C. DUTFA 	 0 

MS. SNIGDHA BARUAH 
J.S. DHAR 
MANWAR ALl 
MRS. P. M. DUTTA 
P.K. BORAH 
H.S. THANGKHIEW 
P.J. SAIKIA 
RAJ KR. AGARWALA 
KAMALESH K. GUPTA 
B.C. CHOUDHURY 
JAIRAM GIRl 
SANTANU BHARALI 
P.K. ROY' 
MS. GOURI SINHA 
P.C. DEY 
K.K. NANDI 
MS. A.K. DEVI 
R.N. PURKAVASTHA 
S.K. SINGH 
D.K. GOSWAMI 
R.K. JOSHI 
D.C. CHET1A 
MD ABDUL HANNAN 
MD. IQBAL HUSSAIN 
DEBJIT KR. DAS • 
MS. A.D. THAKURIA 
MS;ANUBHADAS 
MS. NEELI BORDOLOI 
D.K. KOTHARI 
KALYAN BHATTACI-IARJEE 
D.C. BARMAN 
HARIN MAHANTA 
MS. R.L. GOGO1 
MD. K.A. MAZUMDAR 
U.C. BHA1TACHARYYA 
TAYUM SON 
MS. R. DAS MOZUMDAR 
MS. SYEDA I.A. BEGUM 
A.S. NIJAMUDDIN 
P.C. BARUAH 
RANJAN MAZUMDAR 
RAMEN DAS (I) 
N.N.OZAH 
P.M. DEKA'. 
S.K.PAUL 
MUKPERTIN 
DR. A.C. PHUKAN 
M.C. DEKA 
PALLAV KATAKI 
S.C. KEYAL 
MS. S.B. BHUYAN 
SKH. MUKTAR 
APARESH CHAKRAVARTY 
MS, J. PHUKAN G000I. 
GAUTAM BAISHYA 
MS. M. MAHANTA DAS 
SIDHARTHA BHA1TACHARYYA 
M.P. SHARMA 
RANJIT DAS 
RAMESH GOENKA 
PHANIDHAR GOGOI 
MS. P.B. HATIKAKOTI 
MS, SL.JNITY SONOWAL' 
MS BABITA GOYAL 
BIMAL CHETRI 
PREM SHARMAH 
BISWAJEET GOSWAMI 
MRS. EVA KAKOTI 
T.C.CHUTIA ' 

• V.K. CHOPRA 
S.K..SINGF-I 
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. (3) 

CT. JAMIR BIPLAV CHAKRAVORTY MRINAL KT. CHOUHY HAREN DAS (II) 

MK?NGH 	. 	. P.N. CHOUDHURY MS. M.D.G. BARUAH MS. AJNTA NEOG 

4'SHARMA 0EV ROY BHABANI PHUKAN ARNAB BISWAS 

PURNA KT. GOGOI 	• MS. N. BHA1TACHARYYA RAHMAN ALl SAHIDA BEGUM 
. 

SUDAMA CHAUHAN PRABIN MAHANTA DHIRENDRA KR. DAS MONMOHAN GOSWAMI 

U.K. BORTHAKUR H.K. MAHANTA R.K. BORAH P.C. CHOUDHURY 

MS. GEETA DEKA . D.N. BORA ALOK VERMA 	 . M.N. NATH 

MS. N. DUTTA SARMA R.K. BORA HRISHIKESH SARMA MS. UMA CHAKRAVORTY 

A.K. BARUAH (I) A.C. BARUAH 	• MS. R. BHATTACHARYYAGHOSAL MS. KABITA BHAGAWATI 

I(ilS. S. ADWANI M.M. RAY T.B. JAMIR MS. JUTHIKA CHAKRABORTJ 

TUSAR SEN P.K. DAS 	. A.R. SIKDAR MS. S. SENAPATI 

P.J. PHUKAN MS. SOHELI SEAL NITYANANDA BARUAH MS. INDRANI SARMA (II) 

JAIGNESWAR SAIKIA MR. AJANTA TALUKDAR N.K. NATH MANASH SARANIA 

MS. R. PATHAK BORAH MRS. N.T. NATH DR PAUL PETTA MRS. G. DAS HALOI 

MD M.H. CHOUDHURY NIRMALENDU SINHA MS. BINA TRIPATHI MRS. PRANITA CHOUDHURY 

RAB HUSSAIN MISS Z. TSIBU KHRO MS. ARIFA K. CHOUDHURY DEVASHIS THAKUR 

C.K. DAS MS. ANITA DEVI 	 . D.M.BORDOLOI MS. Z.ARA BEGUM 

PALLABH BHOWMIK MRS ANU BARUA BHABA KT. QOSWAMI K.C. SARMA 

S.M. SARKAR MS. FATIMA AHMED M.K..GARODIA SUMAN CHAKRABARTY 

S.K. GOSWAMI 	. NILUTPAL BARUA MRS. R. PHUKAN SAIKIA ANIL KR. CHOUDHURY 

HARMOHAN TALUKDAR MS. B. DU1TA DAS MS. SHARMILA PHUKAN ABRAR AHMED 

R.M. CHOUDHURY UTPAL CH. DAS MUKUL GOSWAMI MS. SANGHAMITRA DOWERA 

MASLIM GHANI P.B. SARMA J.N SARMA B.ROY CHOUDHURY 

J.C. BEZ ARUP KR. SARMA (II) HAMIDUP 	AHMAN (I) PRASANTA KHATANIAR 

BIJAN CHAKRABORTY - MS. S. BARPUJARI S' 	iA BHARALI ANUP JYOTI SARMA 

A.B. ROY (Sr. Adv) ACHINTA SHARMA KAMALESH SARMA 	. S.C. CHAKRABORTY 

A.M. BUZARBARUAH (H) S. DEB ROY 	 . BISWADEV SINHA P.M. DASTIDAR 

U. RAJ SAIKIA SUNIL MURARKA H.K. DAS HAMIDUR RAHMAN (II) 

L. NESSA CHOUDHURY S.S. SAMADUR RAHMAN. B.D. KONWAR MS. DEEPAWALI SHAH 

DHIRAJ. KR . SAIKIA BISWAJIT PRASAD T.N. SRINIVASAN D.K. CHOMAL 

J.K. MISRA MS. M. PRADHAN MS. RINI B. HAZARIKA 	' MD. NURJAMAL SARKAR 

BIPUL SARMAH A.K. JAIN DILIP BARUA MS. ASHA JAIN 

MS. S. DAS BARUAH MS. JYOTIMALA KONWAR N.J. DU1TA MD. A.H. LASKAR 

MS. RITA KAR MS. CHANDANA DEKA J.K. BAISHYA AJIT DAS 

MS. MINATI SARMA D.R. BORA MATHEIM LINGGI MS. REETUJA DUTTA 

G.K. THAKURIA H.R. KHAN D.J. BORGOHAIN S.K. TEWARI 

H.K. NATH MD. S. ISLAM SHAH MS. APARNA DEV TAPAN KR. DAS (I) 

RAFIQUL ISLAM SYED I. RAHMAN 	- AVIJIT ROY MS. INDIRA BARMAN 

KR. SURANA PARAMANANDA BORAH KRISHNENDU PAUL SHAH S.A.RAHMAN 

S. 1. BORA DAS 	. JAYANTA TALUKDAR HALADHAR KALITA PARAG K. DU1TA 

MS. L. CHENTALAPATI MS. BONTI SARMA DIBAKAR GOSWAMI (II) P.C. BARPUJAR1 

MS. D. DAS ROY KULENDRA BHA1TA MRS. N. DEVI SARMA MS. REKHA BHARATI 

ANUPAL DUTTA MS. A. DEKA LAHKAR C.R DAS B.N. HAZARIKA 

SLIGRAM CHETRI P.K. BARUAH MS. ANJU TALUKDAR R.R. KALITA 

PK. ROYCHOUDHURY CHI1TARANJAN GOSWAMI K:N DAS M.K. SHARMAH 

K.C. MAHANTA N.K. BARUA S.P. DEY B.C. KALITA 

B.C. TALUKDAR BK. BAISHYA MS. INDRANI SARMA (I) DR B.U. AHMED 

R.K. DAS IFTE KHAR AHMED MS. BHANU SENAPATI M.U. MAHMUD 

B.C. BAROOAH D.C. NATH 	. NANI TAGIA B.N. SARMA BORDOLOI 

P. CHOUDHURY MS. NILUFAR RAFIQUE DEBASIS SUR SALAHUDDIN AHMED 

KHAGEN GOGOI ZAFAR IQBAL MS. ANURUPA DEY MRS. J. SAIKIA BHUYAN 

RAJESWAR SARMA K.R. DES RANADIP DUTTA NARAYAN CHAKRABORTY 

T.G. BARUAH MS. MEGHAMALA SHARMA D.C. BORAH SASHANKA DASGUPTA 

D.G. BARUAH AJANTASARMA R.K. PRADHAN RIPUN BORA 

MD. ABDUL HAKIM (II) S.K. AGARWAL SANTANU BHAUACHARYA JAYNAL ABDIN (I) 

MS. S. D. PURKAYASTHA ADIL AHMED SATYAJEET SHARMA G.N. KAKATI 

A.C. KALITA ' MS.NANDITA MORAL DEBA KR. DAS T.P. MAZUMDAR 

B.C. SAIKIA MS. DEF.PANJALEE DAS PRIYATOSH BHATTACHARJEE ANUPAM SARMA 

TAFAZZUL HUSSAIN O.P. BHATI PARITOSH PURKAYASTHA KAMESWAR LASKAR 

TAUHIDUL ISLAM DR (MRS.) P. CHAKRABARTY MS. RINA BHATACHARYYA U.K. THAKURIA 
• 	R.D. LAL JAINUDDIN AHMED DEBAJIT BHATTACHARJEE J.M. DAS 

B.C. CHAKRABARTY KARPUKAYASTHA PRADIP DUTTA ROY MS. G. DAS LAHKAR 

MS. SUNITA KEJRIWAL' SIDHARTHA SARMA M.K. MAJUMDAR CHANDRA BORUAH 

SUKUMAR CHOUDHURY A.K. DEY B.M. CHOUDHURY S.P. SHARMA 

G.C. PHUKAN D.J. BHUYAN SOUMITRA SAIKIA BHUBANESWAR KALITA (II) 

N.H. MAZARBHUYAN S.K. MEDHI (I) SYED MD. T.CHISTIE MS. K.M. BEZBARUAH 

BIMAN BARUAH MD. SHAMSUL ISLAM R.K. VERMA NELSON SAILO 

TaNNING PERTIN 	• RATUL GOSWAMI DR (MRS.) M. PATHAK N.K. GOLDSMITH 

BASARUDDIN AHMED JOYRAM SAIKIA MS. KALPANA BARUAII SURAJIT DU1TA 

MS. NILADRI LASKAR C.B. GOGOI B.W. PHIRA A.K. MEHTA 

MS. DEEPA BORAH BHUMIDHAR BARUAH S.R. RAVA ANJAN J. SAIKIA 	• 

MD. ABDUL MALEQUE • 	AJOY KR. BARUAH MS.P.B. BHATTACHARJEE A.K. BARUAH (II) 
RAMEN DAS (II) DEVA KR. SAIKIA S.C. BkIARALI BALDEV SINGH 
J.C. GAUR PRAN BORA H.C. CHETIA Y.S. MANNAN 
H.K. CHOUDHURY 

S 

DEBAJYOTI TALUKDAR MANOJ AGARWAL RAJ SEKHAR 
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PULtN BISWAS 	. MANSH GOSWAMI 	. NAJROL HAQUE RAM NAKSHTRA 
MONOJ BHAGABATI MRINMOY KHATAN1AR ' MITHUN TALUKDAR • 	 . S.N. RAY 	 . 

MADHURJYA NPRAYAN DIPANKAR BORA .KANHAIYALAL GUPTA D.K. SARMAH 
SONESWAR DAS SUMAN SHYAM 	• MRS. M. GOHAIN 	• MS. ANUPAMA DASS 
P. LEONARD AER 	. 	

: BEDADVUTI CHOWDHURY MRS. GITA MEDHI MISS. R DEKA 	. • 	 • 

MRINAL SARMA 	 . MS. BORNALI BHUYAN B.S. BASUMATARY L.K. BORAH 	 . 	 .. 
MD. A. ALAM KHAN 	: MS. BANTI DUTTA 	. • N.P. DAS R.K. ADHIKARY 
MD INAMUL HUSSAIN MS. MOUSHUMI DEKA DHRUBA KR. SAIKIA 	• S.K. SHARMA 	• 

MRS. J. CHAKRABORTY • MS. CHANDANA NANDI INDRANEEL CHOWOHURY MISS ANITADAS 
MS. S.B. CHOUDHURY SUNIL AGARWAL 	. MRS. R. S. CHOWDHURY J.K. SARMA 	• 	 • 

MRS. APARAJITA BARUAH HARI KANTADEKA SUBRAT BHUYAN MRS. M. CHOWDHURY 
U.S. AGARWALLA MS. REHANA BEGUM MRS. JYAISNA SIKDAR 21AIJL ALAM . 	

• . 

P.K. SENSOWA 	' O.P. SAHARIA MRS. M. SARMA BARUAH MS. N. HOMCHAUDHURY. 
O.K. MAHESREE S.C. ACHARYA • 	 . J. P. DAS 	 • S.K. SINI-JA • 

N.N. BHUYAN CHOUDHURY S.S. DUTTA 	• 	 . 	 . HIRALAL MAURVA 	• 	 . ROMEN BARUAH 
MUDANG BA1, AKHTAR PARVEZ 	. KAMALAKSHYA DAS ARUPANANDA CHOWDHURY 
SARBESWAR DAS 	• MS. N.S. THAKURIA MS. IPSITA GOHAIN NILADRI BHATTACHARYYA 
MRS. AMI B. SARMA 	• S.S. MOZINDER BAROOAH 

, 
MS. DIPAS1-IREE SINHA MS. :I. KRISHNATRAIYA 

AFTAB ALAM DIPU MANI THAKURIA 	, MS. NIRUPAMA BARUAH MS. PAHARI SAIKIA 
J.K ADHYAPOK 	 . JAINUL ABEDIN (II) 	. MS. PAPIA CHAKRABORTY N.K BARKAKATI. 
CCL (RTD.) M. GOSWAMI JAWRA MAIO. HAREKRISHNA DEKA .. ASHIM KR. CHOUDHURY 
B.K. SINGH, JOGEN HANDIQUE SAJID RAHMAN MS. S. HAZARIKA 
MD. AYUB ALl I.A. TALUKDAR -. MS. APARNA AJITSARIA RUPJIT DE 
ADHIR S. CHOUDHURY BIKRAM CHOUDHUR'y G.B. DAS R.K. NATH 
S.R. SAIKIA NABAJIT BHARc' 	. 	 •. DEBAJEET THAOSEN D. J. DUTIA 
BAHADUR RAMCHIARY MRS. H.M. PHUKAN. S.K. MEDHI (II) R. K. SARMA 
TAPAN DAS (II) A.R. MEDHI BEGUM R.A SULTANA DINAMANI SARMAH 
MRS. PUSPA GOGOI MD. BABULUR RAHMAN ALOK DEB 	. PARTHA CHOUD.HURY 
MS. APARAJITA SHARMA P.K.PODDAR 	. MS. B. CHAKRABARTTY B.P. SINHA 
AJOY KR. DAS MD. ILIASH ALl MS. INDRANI CHETIA.. ROFIQUDDIN AHMED 
NAIMUDDIN AHMED RAMKRISHNA BHATTACHARJEE MS. ANUPAMA DEVI AISWARYYA SARMA 
ANJAN KALITA D.N. BARMAN SIDDHARTHA BARUAH MS A,. BARUA 
BIMAL KR. JAIN 	. M.K.MISRA 	.. S.R. RAJBONGSHI MD. NIZAMUDDIN SEIKH 
AMINUR RAHMAN . R.J. BARUA 	 . K.K. BHAUACHARYYA DIGANTA GOGOI 
REKIBUDDIN AHMED 	.. B.K. DUTTA 	. MS. MANJULIKABAROOAH SANJIB ROY 
MRINAL KALITA 	. 	 . MR.S.S. DAS BHUYAN MS. MANJUSHA JHA MS. KALPANA GOGOI (SARMAH) 
MRS..M.C. CHOUDHURY 	. OHARMA BHUYAN MD. KHORSHED ALl ANIRBAN DAS 
MS. CHANDRAMA SARMA MRS. M. RAJKUMARI ZAHANGIR HUSSAIN MRS. INDRANI CHOWDHURY 
K.D. CHETRI ACHYUT OZAH 	 . SN. DEV PUZARI ANAN KR. BHUYAN 
S.J. BARTHAKUR BIKAS HAZARIKA . 	DIGANTA KR.MISRA PALASH DAS 
MS.NJANA DAS 	. 	 . MS. MOM NATH MD. AFTAB HUSSAIN MS. BIPAAKKHI BORTHAKUR 
K. KATH HAZARIKA 	. S.K. DAS MRS. N.S. AHMED ISLAM DIPAKKR. IDEY. 
PARITOSHBANIK 	. 	 . RAHMAT ALl 	 . MS. G:R. MAHILARY PARTHA P. BARUAH 
ARUNABH CHOUDHURY . DEVAJIT SAIkIA 	 . M.K. .MODI AJIT KR. DUTTA 
MS. MINATI BHUYAN 	. . MATIN B.U. AHMED I.A. HAZAR(A MD: BAHARUL ISLAM 
S.R. HALOI 	 . B.K. HAZARIKA SHAJAHAN ALl 	. MD. TARIQUL.ISLAM 
BHASKAR DUTTA SONJOY SARMA DHIMAN TALUKDAR ABU SAYED 
TAYAM SIRAM ASHIT BISWAS U.P. BARUAH SHASKAR BARMAN 
DULAL TALUKDAR, MD. A.J. ATIA . MS. ARUNIMA SENAPATI MS. BIJOYA BAIRAGI 
C.R. BISWAS ASHIF AHMED MS. SUJATA CHANGKAKOTI PABITRA S. BHATrACHARYYA 
BHASKAR KR. SHARMAH MATIUR RAHMAN A.L. MANDAL SURAJIT BHARALI 
A.K. SAIKIA 	. A.K. BASFOR 	 ' 	 .. UTPAL DAS (III) MS: BABINA BEGUM 
DINESH AGARWAL SHOUMEN SENGUPTA S.K. KHAITAN 	. MS. NANDITA BHARALI 
MS. P. BHATTACHARYYA O.K. JAIN MRS. V.L. SINGH SUJIT KR. GHOSH 
MS. MAMONI CHOUDHURY MS. MALLIKA DUTTA A.J. DEKA MISS. RIIPALIM DAS 
MS. TRIPTIDHARA DAS 	. AJUNGLA AIER S.K. SINGH MISS. CHAMPA BHATTACHARJEE 
SURAJIT CHAKRABARTY H.B. SARMA 	 . NIRAN BARAH 	 . PRANAB SHARMA 
MS. U. BHATACHARYYA PRAJNAN C. DEKA 	. MRS. A.A. BEGUM MISS. M.M. BORAH 
MS. MOMIKSHYA ARUNA ARINDAM BARTHAKUR SONESWAR SAIKIA MS. BANTI BAISHYA 
RAJESH AGARWALL M.J. DAS 	. J.P. CHAUHAN 	 . RADHA M. DAS.. 
ABDUL MALIK 	. 	 . P.K. TALUKOAR . 	 DEBAJIT GOGOI PADMESWAR DEKA 
MS. D.S..NEOG MS. MOHSYNA SYREEN 	. GAUTAM SOREN ANUPAM CHAKRABORTY 
MS N.N. AHMED 	. MS K.M.PHUKAN 	S AFSARUDDIN CHOUDHURY ANGSHUr1AN BORA 
MS. S.T. SARMA MS. J. RANI BORA JOGEN BQRDOLOI RAJ'EEV DAS 
M .S. H,B. GOSWAMI 	. MANASH BARUAH SUNIL KR. SINGHA BISWAMBHARSHARMA 
KHIZIRUL MONIR 	. K.K. BHATTA 	. MRS. B. BHUYAN 	S  HARAGOBINDA BORUAH 
MRS. K.K. CHOUDHU.RY MRS. RANI DUTTA ARUN NATH . MS. JITUMONI SHARMA 
MS. MAMON DEKA ASLAM KHAN 	. MS. M. BORDOLOI PUTUL CH. GOSWAMI 
MS. DEBJANI SEAL 	. PRANAB CHAKRABORTY . SADHAN KALITA 	. RANJAN GOGOI 
A.H. KHAN 	 . MS. PURABI KALITA CHINMOY BHATTACHARYYA MISS. LOLITA RENGMA 
MS. TAFIKA A. RAHMAN JAYANTA DEKA 	 . ANUPAM CHAUDHURY MISS. BASABI DAS 
MS. PRIYANKA BARUA 	•. NAVAROON NATH PRABAL KATAKI MS. RUPANJALI DAS 
ABHIJIT BHATTACHARYYA 	. MS. NIRMALI TALUKDAR SANJU GANGULY MANISH CHOWDHURY 
MS. ECHO SHARMA MRS. SONGHITA DS R.K. BOtHA 	 . MISS. MARAMEE GOGO! 
KALYAN PATHAK N.A. LASKAR MS. NAVANITA MITRA NABIN DEBNATH 

-i.- 



MRS. CHAYA DEVI MISS. HASINA YESMIN. SHAHAB UD. MAZUMDAR RAJIB HAZARIKA 
MS. BASHARI SEAL MRS. JURI D. BARMAN ABDUL MANNAF NABASHISH GOSWAMI 
MISS.4EBAUNA CHOWDHURY MISS. ASMINA BEGUM , 	 RAGHUNATH PD. ROY DEBASHISH BHATTACHARYA 	- 

MRITISHREE CHAKRAVARTY MRS. RAKHEE B DEB FJURMOHAMMOD SARKAR KUMUD CH. BORO 
.&1I 	MAMANI BASAR MRINMOY DUTA SANTOSH JAIN NARENDRA NATH JHA 
MISS. SANCHITA ROY 	-' MISS. SANTANA SARMA $UNIL KR. JAIN RANDEEP SHARMA 

• 	 MISS. ANJAII DAS BIMAL SARMAH BIPENJYOTI DUTTA MS. TAMANNA BORA 
bIPAK KR. KALITA • AMBAR BARKATAKI MRS. BANANI DAS J MRS. FARIDA BEGUM 
NURUL I. CHOWDHURY MISS NIZIFA KHANAM RAJESH KR. CHAYENGIA NEELANJANbEKA 
MD A K HOSSAIN MS BARNALI MAHANTA MS ASHA TEWARI DEVASHIS BARUAH 
MS KAVERI MEDHI MIZAZUR R. BARBHUIYA MRS. JR. BORO BO1AH MS. MEETA DEY 

• KAIJSHIK GOSWAMI SANJAY ROY MISS. REKHA DEKA TUSHAR KT. RAJKUMAR 
ABDUR R. SHEIKH 1MTI LONGJEM MS. N. MEDHI KALITA MISS. S. MADHURI NEOG 
MS. TAFASI DAS 	. MISS. BIPASHA ARKAR MANASH GARODIA 	. MRS. RUNUMI DAS 
HEMANTAKR. SARMA(II) 	. MISS. RINI SHARMA JAKIRUL I. BORBHUIYA MISS. B. MAYA CHHETRI 

• 	 MISS DIPSHIKHA DAS SHAMIMA JAHAN SUBIR BHATTACHARJEE MD. MASUD-IJR.RAHMAN FiAZARIKA 
RAJESH KR. BHATRA NILOUTPAL RJKHOWA MS. DIPIKA BORGOHAIN TAPAN CH. DAS (III) 
SAGAR RAVI G. R.K. DEVCHOUDHURY . 	 MRINALENDU CHOUDHURY SANJAY KR. CHAKRABORTY 

• 	 PADMADHAR UPADHYAY SONIT KR. SAIKIA 
rl, DHRUVAJ'OTI PATHAK MRS. D. BAISHYA (GOG0I) 

MISS PEACE LAHKAR MISS SEWALI KEOT KAUSHIK HAZARIKA MS ANJU AHMED 
IKBAL H. SAIKIA MS MITALI MAHANTA DIL1P BARUAH (II) ROBIN KR DUTTA 
DIBYAJYOTI 'BORAH' GAUTAM KR SARMA MD ABDUL MATLIB 

• 	 .c\ •. 	. 	 . . 

Received from the executar 
• 	satisfied 	ccept 

..Advocat 

MrIMs.. 
 ....... . ....................................

. ....wilIlead 	. 	 And Accepted 
me/us in the case. 	 . 

Advocate 	 Advocate 

ed And Accepted 

Advocate 	. 	 Advocate 

cio  

fri& 
• 	 . 

Printed and Published by Gauhati High Court Bar Association, Guwahati. 
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IN THE LEN±AL ADMINISTRATIVE IRIBU\1AL 

tJWAH ATI BENcH 

O.A. NO. 133/02 

INTHE MATTER OF : 

O.A. NO. 133/2002 

Sri Jitu Das- 

- VERSUS - 

ution of India and others 

AND - 

IN THE MATTER OF : 

Written statement on behalf of 

the State of AS Sam, Respondent 

No. 2 ( Represented by the 

commissioner and Secretary to 

the Govt. of Assan, Forest 

Department) in the above O.A.-

No. 133/2002. 

( written Statement on behalf of the State of 

Assajn, Respondent No.2 

I, Shri 5.1<. chothan, ACS, at present 

Deputy Secretary to the Govt.of Assarn,' Forest 

Department, do hereby solemnly affirm and say as 

followS - 

1. 	 That I am the DeputysecretarY to the 

Govt.of Assarn,, Forest Department. A copy of the 

Contd. . .p/2... 

/ 



- - 

• - 	 application of the above case have been served upon 

the respondent No.2 and I have been authoriSed to 

file this written statement on behalf of the 

respondent No.2 • i perused thapplicatiqflan-

understoo&the contents thereof. I am acquairted 

with the facts and circStaflCeS of t1eçSe,. Ido 

not admit any of the allegatiofl,.,/ avermentS)llade 

in the application which are not supported by 

" records. The Statement which are not specifical-Y 

admitted hereinafter are to be deemed as denied. 

2.. 	That in regard to thestaternntS ..mae in 

parag±aph 4.1 

respondent has nothing to make comment on it. 

3. 	That the statements made inparagraih 

4.2 of the application are admitted by the 

answering respondent.. 	 - 

That the statements made in paragrapl 

4.3 of the applicatiOn are being matter of recras 

and as such the 5nsweing respondent has nothing 

to make comment on it. 

5. 	That the staternen tsm ade in paragraph 

4.4 of the application are admitted by the answering 

respondent. 	 .. 

• 	 Contd...P/3... 
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That in regard to the statements made 

in paragraph 4.5 of the application, the &iswering 

respondent h.s nothing to make comment on it as 

they are being matters of records,. 

That the statements made in paiagraph 

4.6 and 4.7 of the application are admitted by the 

answering respondent.. 

That the statements made in paragraph 4.8 

of the application are being matters of records 
/ 

and as such the answering respondent has no 

comment on it. 

That in regard to the statements made 

in paragraph 4.9 of the application, the ansering 

respondent begs to state that it is fact that the 

triennial cadre review was not done at regular 

intervals. Further, it is stated that there is no 

cadre strength as Deemed Authorised Cadre strength - 

(DACS). A per provision of Rule 4 of the Indian 

Forest Service (Cadre ) Rules, 1966, the Strength 

and composition of the Cadre shall be determined 

by the Central Government in consultation with the. 

State Government. Accordingly, the Central Govt* 

notified the cadre strength from time to time. 

Promotion of State Forest Service officers to Indian 

Forest Service is made only on the basis of the 

Cadre strength notified by the Central Government. 

Coritd ... p/4.,. 

11 



100. 	That in regard to the statements made 

in paragraph 10 of the application the answering 

respondent has nothing to make comment on it. 

11. 	That with regardo the Statements made 

in paragraphs 4.10 A and 4.11 of the appUcation, 

/ 	it is stated that as per provision of Rule 9 of 

the Indian Forest Service (Recruitment ) Rules, 

1966, the number of promotion posts shall not 

exceed 33 1/3  percent of the number of posts as 

2) 17 	shown under item ( Senior duty posts) and item 

(Central deputation reserve posts ) of the cadre, 

The calculation shown by, the applicant under 

I Column DACS does appear tobe done as per rules. 

The Indian Forest Service (Recruitment) Rules, 

• 	1966, amended 	the Government of India in the 

• 	yearv974ie Govt. of India's Notification No. 

,v14015/51/96...AIS(I)C,. date31.1297 • AS per the 

sAd mendment Rules, 1997 the ner of 

promotion posts shall not exceed 331/3  prcent of 

the Senior Duty posts, central deputation reserve 

• 	posts, State deputation reserve posts and the 

training reserve posts of the cadre with effect 

from iSt day • of January,1998. But, the applicant 

in his z&lxnal calculation computed the promotion 

• 	 Con td . . p/5... 

V  



0'.. 
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- 

posts including the State deputation reserve posts 

with effect from 1981. Therefore, the computation 

of promotion quota ider DACS by the applicant 

from 1981 are not according to rule. 

A. copy of the Govt. of, Indias Notification 

dated 31.12 .97 is annexed herewith and marked as 

Annexure-I. 

120 	That in regard to the statements made 

In paragraph 4.12 of the application the answering 

respondent has nothing to maJce comment on it as 

they are being matters of records. 

13. 	That with regard. to the Statements made 

in paragraphs 4.13 and .4.14 of the application, it 

is stated that the year of allotment of the 

applicant was fixed as 1991. Further, the repreSnta-

tion made by the applicant is tder examination. 

i4. 	That with regad to the statement made 

in/ 'araraPhs 4.15 and 4.16 of the application, 

it is stated that as per rules of Indi Porest 

Service (Appointment by promotion ) Regulation1966, 

the applicant becrne eligible for considertiont9 

I.F.S. in the year 1981 0, but the appoinnefl t depend 

uiOrl the availibility of Vacancies in promotion, 

posts with due regard to Seniority. In 1981 there 

wee ii promotion posts and against these notified 

/ 

Contd...P/6... 
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cadre strength, there were 12 officers in position. 

Hence there was no scope of applicant'S promotion 

to I.F.S. in 1981. 

A copy of Govt. of Indias. Notification 

NO.16016/29/75_AIS (IV_.A), dated 6.1.78 and a list 

of promotion officers are onnexed hereto and 

marked as Annexure II and III respectively. 

15 	rflat in regard to the statements made in 

paragraph 4.17 of the applicatOfl...i is stated t 

that these are the provisions of Rules. 

16. 	That in regardo the Statements made 

in paragraphs 4.18 and 4.19pf the applicaior ,it 

is stated that the calculation. , of promotipn posts 

under DACS by the applicant from 1981 is not according 

- to rule. The ammendment rules i.e. the Indian Forest 

Service(Recruithent)flenmt RuleS,1997 came 

into force only from 1-1.98. Hence,he had no scope 

for promotion to Indian Forest Service in 1981. 

& 	 17. 	That in regard to the statements made in 

paragraph 4.20 of the application, it is stated 

that the position of holdihg the meeting given by 

the applicant is not correct. Selection Committee 

Meeting was held as follows — 

	

1975 	— 6 officerS were promoted- to X.F.S. 
— 	nexureIV. 

	

1977 	— 7 'officers were promoted to I.F.S. 
— 	nneXUre. 

	

1982 	— 8 officerS were appointed to I,F.S. 
— Arinexure-VI. 

/ 

Contd...P/7... 
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1991 	- 	No promotion was made due to Court 

Case. 

1993 	- 	No promotion was made due to Court 

Case. 
1994 	4 officers werepromoted to 

- Jrnexure- VII. 

1996 	- 	7 officers were promoted to-I.F.S. 
—Annexure-VI- 1- Io .I. 

( including the applicant) 

That vith regard to the statements mae in 

.paragraph 4.21 of the application, itis stated 

that there are definite number of promotion posts .  

for Assarn and Meghalaya Segment ofthe Joint Cadre, 

State Forest Service Officers of the respective 

segment are promoted to In ian F•• ost Service 

against,the vacancies occured in respective 

Segment. There is no relation of State Forst •  

Service officers in between two segmentsin the 

matter of promotion to Indian Forest Service. 

Tha in regard to the statement made in 

paragraph 4.22 of the application, the answering 

respondent has nothing to make comment on it. 

20o p, 	Th at, in regard to the S tatemen ts made in 

paragraph 	the application,,.he htxnble 

deponent/answering respondent rejterte and 

reaffirmed the statements made in paragraph 14 

of this written statement. Furt-her it is stated 

that the calculation of promotion quota under 

Contd. ../8.. 
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DACs by, the applicant from 1981 are not according 

to rule.in 1981 there were 11 promothon posts and 

against these notified cadre strength, there were 12 

officers in position. Hence there is no scope of 

applicent's promotion to Indian Forest Service in 

1981. 

/ 	. 
That in regard to the statements made in 

páragraph 4.24 of the application, the humble answering 

/ 	
respondent begs to State that the holding of Selection 

Committee Meeting depends upon the..availability of. 

vacancy or vacancies.. In the year 1981 there was 11 

promotion posts as per Govt. .9f.India's Notification 

No. 16016/29/75_AIS_dated 6.1.78. There were. 12 men 

in position in 1981 for being promoted to I.F.S., 

against the 11 promotion posts, which is shown in 

Annexure-D to the application. 

That in regard to the statements rnadein 

paragraph '25  of the application, the humble 

ansvering respondent, begs to state that the applicant's 

promotion to I.F.S. could not be done due to non-

availability of vacancy as stated earlier in paragraph 

14 and 20 of this written statement. 

230 	That with regard to the statements made in 

paragraphs 4.26 and 4.27 f the application the 

answeringrespondent has nothing to make comment on it. 

He however does not admit axiything which is 

constrary to records. 

Contd...P..9... 
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24. 	That the answering respondent respectfully 

submits that none of the grounds mentioned in the 

application is valid ground of law. 

VERIFICATION 

• 	 I, Sri • S. K. houhan, ACS, Deputy Secretary 

to the Government of AS sam, Forest Departent, do hereby 

state that the statements made in paragraphs 1,2,3,5, 

7, 9, 10, 13 0  14,15, 1618 to 23 are true to my 

knosledge ; those made in paragraphs 4, 6, 	12 d 

17 are being matters of records of the case are true to 

my information derived therefrom which I believe to be 

true and those made in the rests are humble submission 

before this Tribunal* 

have ndsuppressed any material fact and 

I have signed this verification on this the 
• 	 - 

4embr,2002. 

Signature 

I 	 - 
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(4/ 	i1r)1Str 	of -'e s' 	l , Pu ii ic C' ' 	mce 	nd Penc ion; 

/ 	.(Departme'l. of 	er;onnel and Training) 

/ 	 Delhi. the 31 U 'emter. 

N o t. I f I c 'a' t. I .o n 

GSR. 731 	- In execiSe of the owe.rs conferred by 
ectofl 3 of. the Al] India Services Act, 1q51 (El of 1951), the 

Central Government after consultation with the state Gc-venmeflt5 

concerned and the Union PubliC Service Commission heeby makes 

the filowing rules further to amend the india-n Forest Service 
(Recruitieflt) 'Rules, 1956, nan-?ly:-  

0 

	

1 	(1) 	These ru'es may be •:al led the. 
i1Thn -' FOreS't.',.Serv1Ge 

•.' 	, 	 . 	
.. 

'(2) 'Thë 	shall 	
come into'- force from the date of their 

publication . in the Official Gazett 	except. rule 7, 
which shall be deemed to have come intc force fr-om the 

•-" 	3 	 1st day Of Jaruary, 199-, and 	rule, 9 whIch shall 	("oirie 

into force from the 1st day of January, 1998. 

2. 	In 	the :(ndian 	Forest Service 
	(Recruitment) 	

Rules, 1C1lj(3, 

(hereinafter referred to as the principal rules)1 

'(I) After sub-rule (a) bf rule 2, the following sub-rule 

shall be inserted. 

"(aa) 	direct. recruit" means a persOn appoint-ed to the 

• 	 service after re'cruit1flflt under clause (a)of sub-rule 

(2) of rule 	 . 	 - 

• 	 (ii) Clause (ii) of ub-ru1e (9) of rule 2 shall be omitted. 

3. 	For rule 3 of the Principal rules. the- following shall 
	he 

substItUt.d, namely:- 

 

 . 	 . 

"3.CCflStItUtiOn 
of the service.-(1) The Service shall 

of the persons racrui ted to the Service in 

accordance with the prv-isiOflS of these rules," 	. 

• . 	 4. 	In rule 4 of the principal rules, - 

(I) 	Sub-rUle (1) shall he omitted. 
(ii) in sub-rule (2), th words 'after the recruitment under 

0 	

sub-rule (1), subseQuent" shall, be omitted. 

sub-clause (aa) of sub-rule(2) shall he omitted. 

(iv) for'sub-rUle (3), the following shall he - substitUted, 

namely:- 

U 	ibJct. to t.h 	()-rOVIRIOnS Of 

(a) the method or methods of recruitment tO he adopted 

for the purpose 'of filliiq up a n y particular 

vacancy or vcaqciEiS as may be - reQuired to be 
od 	of 

filled 	during 	any 	particular 	peri  

'p 

• 	 - 	

• 	 0 	'T' 	-: 

0 	 • 	 . 

0 	 ' 



• 	

• • 	:2fl - 

( 

	

recur.cmpt 	
shall he determti 

	

mn nt in 
Co uit t0 	ied by the Central 

	

Covern 	

with the Comm 	Ond 

	

the Sta 	Government 
COuCer, 	

0
d. 

(b) the number of personc; to be recruited by each rnet1od shaH be 
determined on eacl 

occasj01 by the 
Cefltrj Government in COnsultatic with the State Goverrrretit CC)flcrhJ 

(v) 	Subrules (34) an 	
(5) shall be omitted 

	

5 	
In rule S of 

 
th 9  principal ruls,_ 

in 	SUb-rulO(7) 	the wor 	'n 	(ca) 	shall 	be 
omitted 

f or SUb-rul e   
Suhstjruter; 	(3), 

the folJo9 suhru1e shall 	be 
narnely:._ 

The  
SerViC initial aPpointment of 

	

,  under 	 Persons recruited to th 
shall he in 

E 	

ciause (h) of sub-rule (2) of rule 4 

	

th 	
seflor Scale of pay.". 

 

In Sub-rule (1) oF  
be omitted 	

IUIC 

6A, the words; or clause (ac) Shall 

In 
rule 7 of th ePrincipal rules 

( i) 	in Sub-.r]p 
€, 	

Castes and 

(3), 	
or the words Schedtjlecj Scheduld Ir i-bes 	the worcI 	

the Schedtjled Castes the Schedule,d Tribes anci Other Backward Classes shall 
	be 

SUbStitut(. 

After SUh-:nJ1 	(3) 
following provisD shall be inser

. ed 
namely: - 

Provided that candidates belonqing to the Scheduled 
teg or the Scheduled Trjb€?s or Other Backward uOsses and 

declared by th. Commjssi01.1 to be suitaj 

	

for appci,itt 	
to the SErVi0 	shall 	

be cppo-;fited 
against unreserved 

vaoancjp5 in case they qualif. 
	or' 

	

appointrnpn to the Service baSed on their merit wi thoui; 
	 / I 

recourse to the beneft of 
reservation . 

Rule 7A of 
the Princjp51 rules Shll be deipted 

. 	In rule 9 o 	the Princ3 1 	rul€s._ 
for sub-rules ( ) 
	

the 1Fl lowing suh--ulps shall he substituted na mei: 

(1) 

 

The number of PerSOnS recruited 
under ruleg any state or group of stats shall not , at any time. 

exceed 23 1/3 Per cent of the numLer 
:jf Senior postin 

under 

	

the State  GOVPrfl,1epit Cefltr 
	Llep(Jtat ion reservp 

nate 
depJl-afiot. resere and te trainjii9 

	renelye 	lfl 

7 	

relatiii to that Stt or to the 9roup of Stt9s 
	In 

he S n:Ou e to une I oi 	A n ns t ra t 1\ 	')ervic 
( Fix 0 tion of Cadre 5tr 	thj i 	 s 

or the urpos or 
CC ;L1 

ation of the PQts unnr this Cub-rule fractions, if any, are to ignored 

--------- _i - 

I 
	 •1 
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\ )j 

(3) 	Notwthstanding anything contained in this rule., 

i n relation to the State of Jammu and Kashmir, the 

numhr. of nrons recrui ted under uh- rile (1 ) shal 1 
not uc5to the 30th AprIl, 2002 e>ceed at any time, fifty 

per cent, of the numbr of senior posts; 	under the 

State Government, cehtral deputation 	reser-ve,Stnte 

deputation reserve 	and the training reserve in 

relation to that -StatE in the Schedule to the Indian 

Administrative SetvicE 	(Fixation of 	Cadr.eStrength) 

Regulations, 1955.. 	 . 

Explanato 	notes. - The provisions for reseryationsr in 

respect of. the Other Backward Classes for recruitment to the 
service was commencedby.the Central Government from the year 
994 onwards and hence it is proposed to give retrostpeCt? iVe 

effect to the provisions of sub-rule (3) of rule 7 from -  the 1st 

day of January, 1994. It is certified that. by g'ing 

retrospective . effect to the provisions of sub-rules (3) of .  rule 

7, nobody i.s being adversely affected. 

S d / - 

(ARVIND VARMA) 

Secretary to the Government. of India 
EFile NO.14015/51/95-AIS(I)C]. 

Foot Note:- The Principal Rules were notified vide Notification 

No. 	02706/64-AIS(IV) 	dated 01.09.1966 	and 	amended .. vide 

Noti'ication Moe:- 

03/02/67-AIS(IV) 
03/08/86-AI5(IV) 
03/08/67-( 1 )-AIS(IV) 
03/08/67-(i)-AIS(IV) 
03/06/69-AIS(IV) 
03/03/70-( i )-AIS(IV) 
03/15/70-( i )-AIS(IV) 
02/O6/71-(i )-AIS(IV) 

00 2/0/ /i 	IV) 
40 	.;// -- -:-•\J:')( [ 

I4Q:/2U/J/1G(I )-0 
401 /c:2/ r\LS( I )-C 

Gov.. u 1 	JJ(. ii 	CSS, 

Mayapuri , 	lug Road., 

dated 15.03.1967 

dated 08.06.1967 
dated 14.06.1968 
dated 14.09.1.968 
dated 31 .08.1970 
dated 01.03.1971 
dated 26.04.1971 
dated 07.10.1971 
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LISTdOMOTEE6FFICERS IN.I98t 

Nrne of officers Years of allotment 

19Shri R.O.L. Nongbri,1 ( 	1969 	) 
2. ' S.K. Chetia,,p ( 	1969 	) 
3, K. 	C. Das, pj ( 	1969 	) 
49 " B.N. Kalita,jpj ( 	1969 	

) S 

5. 'I S. 	Au, ( 	1969 	) 
 " P. N. Lahan,1p ( 	1969 ) 
 " K.K. Gohajn11 

S 

C 	1969 ) 
8. " S.I.A. 	Kazi)/r ( 	1969 ) 
9 It  KQN.DeV GoSwarnj1p ( 	1969 	) 
10. " C. Thang1iana1j: ( 	1969 	) 
1 • 1. ". K.C. Patór)/_j C 	1969 	) 
12. " R. C. Go5win1;7r ( 	1969 	) 

\ 
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